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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

~~Original Application No.63 of 2001
With

Original Application No.l150 of 2001
Date of decision: This the 2 day of MNA 2002
The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Administrative Member

0.A.No.63/2001 *

Moirangthem Mani Singh, MPS,

Working as Superintendent of Police,

Vigilance & Anti Corruption,

Manipur, Imphali. Applicant

By Advocates Mr B.K. Sharma, Mr S. Sarma

“and Mr U.K. Nair.

- versus -

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Home, .

New Delhi.

2. The Union Public Service Commission,
represented by its Chairman,
Dholpur House, New Delhi.

3. The State of Ménipur, represented by the
Chief Secretary to the Government of Manipur,
Imphal.

4. The State of Tripura, represented by the
Chief Secretary, Agartala.

5. The Selection Committee
(for selection of MPS officers for
promotion to IPS, held on 20.12.2000),
represented by Shri Mata Prasad,

Member, UPSC,
Dholpur House, New Delhi.

6. Shri D.L. Vohra,

- Director General of Police,
Government of Tripura,
Agartala.’ :

7. Shri v.C. Goul,

Inspector General Border Security Force,
Government of India, '
New Delhi.

8. Shri N. Nagaraipam, MPS,

Commandant, Home Guard (Valley),
Manipur, Imphal.
9. Shri L.K. Haokip,
Superintendent of Police, ,
Crime Branch, Manipur, Imphal. ......Respondents

By Advocates Mr A. Deb Roy, Sr. C.G.S.C.,

Mr R.K. Lalit and Ms V. Gyanpati Singh for
respondent No.9.



7~ 0.A.No0.150/2001 . I

Shri A. Rajendra Singh,

Working as Commandant,

9th Battallion, Manipur Rifles,
District- Senapati, Manipur.

By Advocates Mr B.K. Sharma, Mr S. Sarma and
Mr U.K. Nair.

LY

¢csse.s..Applicant

- versus -

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Home,- '
New Delhi.

2. The Union Public Service Commission,
represented by its Chairman,

, Dholpur House, New Delhi.

3. The State of Manipur, represented by the
Chief Secretary to the Government of Manipur,
Imphal. ‘ '

4. The State of Tripura, represented by the
Chief Secretary, Agartala.

5. The Selection Committee
(for selection of MPS officers for
promotion to IPS, held on 20.12.2000) 4
represented by Shri Mata Prasad,
Member, UPSC, :

~ Dholpur House, New Delhi. '

6. Shri D.L. Vohra, ' '
Director General of Police,
Government of Tripura,

Agartala.

7. Shri .Vv.C. Goul,
Inspector General, _
Border Security Force,
Government of India,
New Delhi.

8. Sshri N. Nagaraipam, MPS,
- Commandant,

Home Guard (Valley),
- Manipur, -Imphal.
9. Shri L.K. Haokip,

Superintendent of Police,

Crime Branch, Manipur,

Imphal. S
10. S. Manglemjao Singh, MPS,

(under suspension)
C/o The Director General of Police,

Manipur, Imphal. «...s.Respondents
By Advocates Mr A. Deb Roy. Sr. C.G.S.C.,
N. Kumarjit Singh and N. Surendrajit Singh for
respondent No.8.
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CHOWDHURY.J. (V.C.) o

ORDER

The equity and legitimacy of the .selection from
amongst the State Police Service officers to the Indian

Police Service (IPS for short) in respect of Manipur

‘segment of the Joint Cadre of the States of Manipur and

Tripura is the core issue raised in both the applications.

In view of, the commonality -of the issues the two

applicétions were ta%en up for consideration together.

2. The facts in brief relevant for the purpose of

adjudication of the proceeding are given herein below:

The committee -set up in accordance with Regulation
3 of the iPS (Appointment by Promotion) Regulations, 1955

(hereinafter referred to as the Regulations) met for

preparing a list of mémbers of the State Police Service

- found suitable for promotion to the IPS on 20.12.2000

against two vacancies. According to the applicant in

‘0.A.No.63/2001 he possessed the highest merit amdngst the

persons: selected, but the respondents in a most unjust
ﬁanner overlooked his casé and selected respondent Nos.8
and 9 who were of lesser merit. Above all, the respondent'
Nos.8 and 9 were placed under suspension in connection with

criminal cases. The applicant_ contended that serious

charges of misappropriation of public money by abuse of

power was brought against the respondent No.8 on the basis
of FIR ﬁo.368 (7)/1993 of Imphai Police Station and a cage
under Section 120(B)/409/466/468/471 IPC read with Section
13(20). M/W Section 13(C) of thelPrevention of Corruption
Act, 1§é8' is pending before ﬁhe Special Judge; Manipur

East. Similarly, the rspondent No.9, selected as No.2, was



placed.under suspension on 16.2.1998, though subsequently
the suspension order was revoked without prejudice to the
aepartmental procéeding pending against him. A regular case
na@ely ﬁTR\Ease No.322 (8) 98-IPS, under Section 121/121-
,A/400/212; IPC, 13 UA(P) Act and 25(1-B) Arm$s Act was
- registered at Imphal Police J.Station against the said
responaent and chargesheet wés-published in the Court of
the Chief Judicial Magistrate, Imphal: against the said
person.. Despite the above facts, the'Sglection Committee
selected the aforesaid two perséns overlooking relevant
considerations. The appllcants thus assailed the process of
selectlon of respondent Nos.8 and 9 and further sought for
a dlrectlon from thls Tribunal for a review seléction and

ot consider the case of the applicants lawfully.

3. - The respondents contested the claim of the
applicant and writtén statement has been filed on behalf of
respondeht Nos.2 and 5 in both the cases. Written statement
has aisé been filéd on behalf 6f the Union of India apart
from'thefprivate respondents. The reépondent No.8 in his
written - statement while contesting the claim of the
applicantvstatgd that the allegations made against him are
'feckless. It was also mentioned that the concernea
Government - had already- - taken a decision to drop the
prosecution against the respondent No.8. The respondent
No.9, similarlf, in his4writtén statement referred to the
.,Judgment and order passed by the Chief Judicail Maglstrate'
in the crlmlnal case discharging the accused persons

including the applicant vide order dated 21.4.2001.

4, Mr B.K. Sharma} learned Sr. Counsel for the
épplicant "in 0.A.N0.63/2001 submitted that the decision

making process of the Selection Committee was vitiated

8SinCe......



since all relevant materials were not placed before the
Selection Committee as to the integrity and other matters
of the respondent Nos.8 and 9. The learned Sr. Counsel

referring to the Regulations, more particularly as to the

provisions regarding prepafation of .the list of suitable

officers mentioned at Regulation 5 submitted that the
Selection Committee under the law is .required to consider
the guestion of suitability of the officers for selection
with feférence to their integrity and should specificelly
record in their proceedings that fhey were satisfied
from the remarks In .the confidential reports of the
officers selected by them for inclusion in the Select List
that there was nothing agalnst their integrity. Admlttedly,
the Selection Committee on the date of selection since not
made aware of the proceedings mantioned, relevant materials
wefe keph away from the Selection Committee and thereby

affected the decision making process, contended Mr B.K.

Sharma.v The learned Sr. Counsel also submitted that

~particularly in the case of O.A.No;63/2001, ﬁhe officer had

a brilliant track record. Mr B.K. Sharma further contended
that there'was down gradation in the ACR of the applicant
without adequate notlce and therefore, the appllcant in
O.A. Novg;/ZOOl did -not recelve fair con51deratlon before
the Selection Committee and thereby the applicant was
denied the protecpion guaranteed under Articles 14 and 16
of the Constitution.

5.- “'Countering the argumedﬁs of Mr B.K. Sharma, Mr 'A.
Deb Roy,;learned Sr. C.G.S.C., contended that "under the

constitutional and statutory scheme the eligible officers

are only entitled for consideration of their case - and

‘there is no fundamental right for being’appoinped. The

Selection Committeé duly assessed the service records and

thereafter.ceeeecee



thereafter on assessment of individual merit the high-
poWefed'committee selected fhe persons in accordance with
law. Mr Deb- Roy submitted that the State éovernment
intimated the fact of sanctioning of prosecution in respect
of respondentvNo.8.‘However,'the fact of chargesheet filed
in- the Court of Law was not brought‘to the notice of the
Coﬁmfséion before the meeting of the Selection Committee.
In réspecf of respondent No.9 it was mentioqed that sohe
vigilané;/criminal caées were pending against him and
chargesh;et was filed against him in the Court of Law.
There is no embargo for inclusion ofvofficers in the Select
List whose integri?y certificate is withheld by the State
.Governmerit or against whpmr' departmental/criminal
proceedings are pending. Their incluéidn in the Select List
;emain’p;ovisional.subject.tp'fuénishing of the integrity
ceftificate by the State: Government; ‘The officers are
eligibie to be appointéd to the IPS if they are exonerated
.from the disciplinary/criminalvproceeding etc and integrity .
_certificate is issued by the State Government during the
.period the Select List remain operative in terms of
ReQulaﬁgon-7(4); Mr Deb Roy submitted that the Selection
' éomﬁitggg which met on 20.12.2000 also included the
respondent No.9 in the Select ~List at ‘serial No.2
_provisignally subject to granf of integrity ce;tificate
and clearance of,diséiplinary/criminal proceeding pending
against. him. Mr Deb Roy submitted that the Selection
Commitfgq~on the basis of magerials on record could not
treat thé disciplinary/criminal proceeding pending against
reSpondént No.8 és~the_said,fhctvwas'not brought to the
notice - of the Selection Committee and therefore, he was

included unconditionally. Till the filing of the written

statement.c.cceee
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statement the Select List was not approved. If before the
approval of the Select List the State Government would
have bfought into the notice of the authority the Select
List could have been modified and:the name of .respondent
No.8 might have been made provisional in the Select List
at the time of approval of the Commission in terms of the
provisiéns of Regulation 7.

6. ) In this proceeding we are basically concerned with
the process of selection. Frbm the facts alluded, the State
Government intimated that the prosecufion 'sanction was
acéofded in respect® of respondent No.8, bdt the Commission
was not made aware that chargesheet was filed in the Court
6f Lawmagainst the said respondent before the meeting of
the Selection Committee. The integrity certificate of
-respondent No.8 was issued by the State Government, whereqs
the integrity certificate in respect of respondent No.9 was
‘withheld. The Selectibh Committee could not be faulted in
considering .the cases of _respéndent Nos.8 and 9 in the
situatién; As per the Government of India decision vide
G.I.,y M.H.A. letter No.28/38/64-AIS (III) dated 5.1.1965,
theVVSelection Committee is. required to consider the
question of éuitability of the officers for selection
withl reference to their intégrity and 1is required to
con81der record the satisfaction from the remarks of the
confidential report of the officers selected. They are to
act only on the basis of the materials furnished. On the
materlals avallable it is difficult to upset the assessment
of the merits of the persons selected. No malafide or
arbitrariness is discernible. There ‘is no allegation of
malafide against the Selection Committee. On consideration

of the materials on record we are of the opinion that the

Selection Committee -fairly considered the case of the’

]

eligible..ccvocens



eligible officers on the basis of the service records. The

Rgulation is a complete code by itself, which has provided

due safequard.

7. In the set of circumstances we do not -find any
merit i these applications. Accordihgly both . the
applicaﬁipns are dismissed. There shall, however, be no

order as to . costs.

Sd/VICE CHAIRMAN
- S/ mEMBER (acm)
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(Application under Bection 1% et the
Administration Tribunal Ack, 1985

(afe No. of 2661

BETWEEN

Shri A. Radendra Singh,

son af Late A, Sajou Hingh , .
presently working as Commandant, 9th
Battallion, Manipur Rifles, Taphon,

District Senapati, Manipur.

oo FApplicent

= AN -

The Union of India, represented
the. Secretary to the Bovernment
India, Ministry of Home, New Delfi.

a

bry
of

] Commission,

represented by its Chairman, Dholpur

CHouse, Sahishan Raad, New Delhi-
Tlessad '

o

Ge The State of Meanipur, represented by

the Chief Secretary to the Government
of Manipur, Imphal.

4, The Htate of Tripura,represented by

the Chief Secretary, ABgartala.

3. The Belection Commitiee, - (foar

selection o f P& officers for
promation G TP . held

5 S on
S gl s 1o o B I represented by Shri Mata
Prasad, Member, UPSC, Dholpur House,

Bahiashan Roasd.

shri D.L. ¥Yehra, Director General of
Police, Government of Tripura,
Agartala.

Shri . V.C. Bouwl, Ingpector Genersal
Horder Security Force, Government of
Andiza, New Delhi.

shri M. Nagaraipam, MPS, Commandant,
Home Guard (Valley), Mamipur Imphal.

Shri LK. Heaaokip, Superintendent of
Police, Crime  Eranch, Maripur,
Tmphal.

- 8. Manglemiso Singh, MRS,




Rt e el - — e e - HER GRS e E - - P - e - Bl . Al

F
L

{under suspension)
C/0 The Director General of Police,
Manipur, Imphal.

e o Respondents

DETALLS OF APPLICATION

Lo PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION I8
MADE

This present sapplication is directed against the
. ¢ f

selection of the Respondents No. 8 and 7 for promotion  to

IPE from amongst the Manipur Police Service Cadre Officers

of  the Manipur Segment of the Manipur-Tripura Joint Cadre

1i

i

st for such promotion in gross violation  the statubtory

Rules, Regulations and Gavernment guidelines holding the

field, that too by a selection committee not constituted ss

per the Regulations holding the Filed.

oy

Lo JURISDICTION OF THE TRIBUNAL :

#

‘The Applicant declares that the subject matter of the

appliceation is within  fthe jurisdiction of this Hon'ble

Tribunal.

i
]
;
i
!
i
!
i
H
;
i
i

The Applicant declares that the present application

have bheen filed within the limitation period prescribed

urider Section 21 of the Administrative Tribunals Act, 1985,

4. FACTS OF THE CABE

] Thet the Applicant is & citizen of Indiz and as such

he is entitled to all the rights an;d privileges &5

guaranteed under the Constitution of Indi

{ & and lazws framed

thereunder.

4.3 That  the Applicant is & member of the Manipur Police

Service {therein after referved to as MPS for the sake of




o A

brevety) ancg  is  preszently posted as  Commandant, Hih

Battallion, Manipur Rifles at Taphon.

4.%, That the fApplicant joined MPS way back in the year 1970
2RLE.75). In the year 1982 he was promoted as Addl. H.P.,
Marmipur Police. Thereafﬁev, in the year 1998, the Applicant
was pronoted as Superintendent of Police and was posted as
SBuperintendent of Folice, Crime Hranch, ITmphal. The
Applicant was in the year 1994 posted as Commandant, Home
Guards, Valley, Imphal & post wherein he continued ti}l 1990
when he was transferred and posted as Buperintendent of
Police, Tamenglong. The Applicant with effect from April,
208 ie  posted as  Commandant, 9th  Battallion, Manipur

Riflew, the post he is currently holding.

4.4 That the Applicant states that as per the provisions of
the IPS (Appointment by promotion) Regulations, 1953, the
members af the State Police Service are entitied to be
promoted to IPS on fulfillment of the criteria laid down  in
the wsaid Regulations. The Applicant is  the senior most
member of the MPS satisfyving all the criteriz laid down
under  the said regulations. #As such his  name  was  duly

forwarded to the selection committee but in  the selection

held on 20.12.2080  his name has been left out  due  to
improper consideration., Be it stated here that the Applicant

had discharged the responsibilities entrusted to him to the

best of his sbhilities and without blemish to any guarter,

{}I

o

That the MApplicant states that a5 per informstions
gathered by him , the selection committes constituted for
preparation of list of selected members of MPS for promotion

the fTollowing members 2-

—



.

1. Shri Mata Prasasd, Member, UPSC —— President (Regspondernt No.S)

2. Bhri Rakesh, Chief Secretary,

Government of Manipur —=== Member, (Respondent Neo. 3D

Government of Tripura

4. Ghri D.Lu Vohra, DGEP e Mambar, {(Respondent

Government of Tripura

Pt

Re Bhri V.C. Gouwl, I6 Border e Menbier, (Respondent
Becurity Force, Govt. of India
The selection committee in itz meeting held on
20122808 considered the case of the following 6 officers
af the MPHS cadre

MAME DATE OF BIRTH

A. Rajendro Singh - S8 6,54
B. 8. Tualchinkham (8T) 1.3.47
Co N.o Mgarzipam (8T) G.5.47 (Respondent Mo. &)
Do LK. Haokip (8T) 1.3.33 (Respondent No. )
E. M. Mani Singh 1.2.46 (Applicant)
Fo 8. Manglemjao Singh 1.3%5.86
Be it state here that the Applicant hes an unblemished
service CATEe and no  departmental and/or crimingl
proceeding  is  pending against him, whereas there are

departmental as well as criminal procesdings pending against

the Respondents No. 8, 9 and 1.

Geb That as per informations gathered by the Applicant, th@
selection committee in its meeting held on Z8.12.20088 have
selected Tthe Respondents No. 8 and 9 for promotion to  IPS
forming the select list of 2S08E-2001. In addition to above
the Respondent No. 1 along with one M. Mani Singh have heen
graded as "very good”. Unforturnately, the Applicant who hae
ar unbdemizhed career and was the senior most amongst the
officers being considered, has been left out from being

included  in the select list due to improper consideration.

G. Bhri V. Thulasigas, Chief Secy, —— Member, (Respondent No.4)
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To  the best of the knowledge of the Applicant he has heen

graded fgood’ by the said committee vig-a-vis the

Respondents No. 8, 9 and 14 who have been graded “very good’
the fact that they have serious charges made
/

inspite of

against them for which departmental as well as criminal

proceedings are pending. The aforesaid irregularity has come

to  happen because the State of Manipur did not forward  the

full service particulars and details of the Respondents No.

3, 9 and 1@ to the eplection committes, but for which  the

ghings would have been different and the name of The

Applicant would have heen invariably included in the select

list and the names of the private Respondents world  have

heen eweluded.

are serious charges

e S

4.7 That the Applicant states that there

pending acainst each of the private Respondents and

departmental as well as criminal proceedings have hreen

instituted against them. The Gtate of Manipur did not

imtimate anything regarding the pendency of departmental

and  criminal proceedings of serious nature involving the
very integrity of the Respondents No. 8, 9 and 1% and anly &

malf truth was conveyed to  the selection committee in

respect of the Respondent Mo. 9 L.K. Haokip.

4.8 That the Respondent No. 8 who has heer nominated as

selectes No. 1 was placed under csuspension by an order tlated

m1 0 7.8%  in connection with FIR NO. TR (7)/9%  of  Imphal

Police SGtation registered undeér sechian

126 (B JABY / Ah&/468/471 TPC and section 1323 M/W Section
1260y of the Prevention of Corruption Act, 1988 which is now
pending in the Court of the Special Judge Manipur East bheing

registered &% Special Trizl No. 1/776468. The case has been
*




registered alleging misappropriation of Rs. 36,698,92,681/~

which was sanctioned for purchase of wuniform items for
Jewans of Manipur Rifles, The incident has come to light as
“Uniform Scam”.

Copies of the suspension order, revocation order and

o

the chargesheet zre annexed as Annexure—1, 2  and 3

‘respechtively.
4,% That, similarly the Respondent No. 9 who has  been
nominated as selectee No. 2 was placed under suspension by
an corder dated 16.2.98 although the same was subseguently
revoked without prejudice to the departmentzl proceeding
pending against him. A regular FIR gasse Mo, 322 8)  98-1P5,
/s 131!121%&/4@%/3&? IPC, 13 UAMP) Act and 2841-B) Arms Act
was registered at Imphal P.O. against him and a2 chargesheet
No. 32/IP5/9% dated 12.9.99 has already been submitted in
the Court of the Chief Judicial Magistrate,lmphal against
him. The «charge relates to harbouring in  his house the
members of KENF(P) one of the active Extremist orgenisstions
operating in Manipur. {(8ix) & persons were arrested from his
house and arms and ammunition were recovered as reflected in
the charge sheet which has been registered as Cril Py 16/99
in  the Court ﬁf CJM, Imphal., Further & departmental
proceeding  is  alse pending against him  initiated vide
memorandum  being No.4/89/76-MPS/DP(PY) dated 22.4.99 faor
compitting acts of misconduct, misobservation and financial
impropriety, mismanagement of Home Guard involving a sum  of
Reo Z2353,17,768d/- sanctioned by the Home Department vide order
Noe S15(643/797-H dated 2.2.98. The proceeding is now pending
before the Commissioner of Departmental Enguiries being DE

Neve 1/7470DE /26688 .



Copies of the suspenszion &  revocstion orders  are

annexed as Annexsure-~4, 5. &4 and 7 respectively.

Copies of the FIR and the chargesheet are annexed as

Annexure~2 and 8 (1) respectively.

Further the cmpy\uf the memarandum dateﬁ 224,99 is
4.1 That apaﬁt from the above, prosecution has been
accorded  in o respect of the Respondents No. & and 9§ vide
arder%l dated Z8.9.98, 12.4.99 and 22.8.260868 in respect of
their involvement in conmection with the offence mentioned
in the orders of sanction itself.

Copies of the orders dated AR50, 2.4.9%  and

2E,8.2¢080 are annexed hMereto as Annexure—18 .11 and -

e

respectively.

4,11 That your Applicant states that about 60 cases have
been registered against the Respondent No. 18 for pavment of
illegal ex—gratisa amounts while he W posted 3%
Buperintendent of Police, Thoubal. His name has Iheen
mentioned in &ll the &8 F.I.R's filed and all these CREE
were registered in  the month &f June, 2654,  The total
misappropristion alleged against the Respondent No. 18 works
aut to around Rs. HE L, EGE, GE8/ -, The Government of Manipur has
vide notification dated 36.1.20881 handed aver 11 the said
68 cases to  the Central Burues of Investigation far
investigation., Be it stated here that the Fespondent Mo. 1¢

y:p

.
o

H. Manglemizo Singh, MPS has been placed under suspension
vide order bearing No. 4/1&6/85-MPS/DP dated SH.6 26888 and he

still continues to be under BLUSDENS1ON,

Copies of the notifications dated 38,1 2881 and the
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order dated Z8.6.2083 are annexed hereto as., Annexure-

1% and 14 Pe%pemtjbely,

The applicant craves the leave of this Hon'ble Court
for a direction to tﬁw Respondents to produce the copies of

the said F.I.R's filed agzinst the Respondent no.ld.

4,12 That the abhove facts which are of very serious nature
involving the very integrity of the Respondents No. 8 and 9
who  have been selected for appointment to IPS  and  the

allegation  against Respondent No. 16 were never brouwght to

the notice of he selection committee and those vital
informations were deliberately withheld from the selection
committee, but for which they would not have been selected.
It will ke pertinent to mention here that slthough the
Government of Manipur in the department of Personal and
Administrative Reforms (Personnel Division) had asked for
infaormations as to whether any case is pending against the
zhove mentioned & officers and the concerned department had
clearly indicated about the pending cases, mentioned above,
against the Respondent No. 8, 9 and 148 but however to the
best of the knowledge of the Applicant inspite of receipt of

the waid informations, same were not furnished and/or made

bryeswn to  the selection committee and the same were
deliberately withheld facilitating selection o f the

Respondents No. 8 and 9. Be it further stated that the fact
of - the Respondent No.o 18 being placed under suspension  wWas
net communicated to the selection committee inspite of  the

fzect  that the said order of suspension was passed within &

period of & months prior to the date of meeting of the
selection commititee. :



4,13 That the Applicant states that as per information
gathered by him from the offices of the WHespondents the
Regpondents Mo, 8 and 9 have been selected Tor promotion to
TIPS as selectes No. 1 & 2 against the 2 vacancies available
for promotion.  The Respondents No. 8, 9 and 19 have been
graded as "very good" and because of the said grading, the
Respondents Mo, 8 and 9 by virtue of their seniority have
Been included in the select list. The above position would
have been diffevrent in the event the deficiencies in  the
service of the said Respondents were brought to the notice
agf  the selection committee and in such an  eventuality the
Applicant who has an unblemished service career would have
been given better gradings vis-—a-vis the said Respondents
arnd  he by vievtue of his seniority position would have be@m
invarisbly been  dincluded in the ‘seledt list. Thus the
gxercise undertaken by the selection. commitiee Qag
incomplete in shsence of the service particulars especially
the deficiencies existing in respect of the services of the
said Fespondents  and  the ssme has resuwlted in  improper

consideration cauvsing miscarriage of justice.

The minutes of the selection committee meeting held
an o 281228898 has  not been made public and as  such the

Bpplicant  prays  for & dirvection to  the Respondents to

produce the records of the selsction including the minutes

of the meeting of the selection committee held on
2018, 2008,
The Applicant craves leave of the HMomn 'bleg Tribunzl for
a direction to the Respondents to produce the coplies

of the communications/correspondence pertaining to the

integrity  certificate of the eofficers considered for
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selection to IPS.

-~

4.14 That yvour Applicant states that as per regulation 3 of
the IPS (Appointment by promotion) Regulations, 1955, the
selection committee is to he constituted of the fﬁllmmihg
personsg, in addition to the Chairman and/or the member of

the commission, in case of & Joint Cadre :

(i) Chief Secretary to the Bovernments of  the Constituent
Btetesy

(ii) Director General and Inspector General of police of the
Constituent State.

(ii1) A nominee of the Government of Indiz rmot helow  the

rank of Joint Secretary.

In the case on hand, the Director Generzl of Police,
Manipur who was  to be included as 3 member in  the wsaid
selection committee, was left out. A= such the selection
committee being not constituted as per the requirements of
law, the whole selection has been vitiated. The nron-
inclusion of the Director of General of Police, anipur in
the said committee was only with the view to prevent
disclosure before the ﬁeiectimn committee about the fact of
pendency  of digciplinary as well as Criminal Proceedings
against the Respondents No. 8, 9 and 18. The said Regulation
having prescribed a procedure to be followed while holding
selections ,the zame must ﬁcﬁupulmugly' be followed. The
provisions of the said Regulations having been violated the.
whole  selection process has been vitiated and the same is

liable to be set aside.

4,15 That the Applicant states that as per the informations



gathered from the offices of the Respondents, the
Respondents No. 8 and 9 have been selected for promotion to
IPG as selectee No.o 1 & 2 zgainst the 2 available vacancies

for promotion and both of them were graded as "Very Good"

s

along with 8Shri M. Mani Singh and Bhri &
However, because of their seniority the Respondents No.o 8
and %2 have been dncluded in the select list as  the sole
selectees ieavimg aside the Applicant. In  the event the
allegétimﬁﬁ pencing  sgeainst %h@ Respondents No. 8, 9  and
ware placed before the selection committes, their gradings
wenald  have  beern different snd the Applicant who has  an
unbrlemished service career would have been given bhigher
gfadingﬁ vis—a-vis the said Respondents and he invarizbly

wowld have been promoted to IPS.

4.1& That the Applicant states that as per the . reguirements
of  the above mentioned promotion regulation %the selection
conmittes in respect of a joint cadre must be comprised of
the Rirector General of Police of the Btate whose officers
are  bheing considered. In the instant casze the DBP, Manipur
who was the better person to know the service credentisls
of the officers was not included in the cmﬁmitt&e and  the
RGP of the Btate of Tripura was included. Thus in absence of
the DGP, Manipur the selection committes was not properly

constituted and  the relevant consideration were laft out

Sl

from the purview of the selection committee.

4.17  That the Applicant states that adding insult to  the
. . ¢

indury & move ds on to issue  integrity  certificate in
respect of the Respondents Mo, 8 and 9 facilitating  their

sppointment  to IPE. The Applicent has reliagbly learnt  that

. Manglemjao  Singh.



the appointment of the said Respondents to IPS is  heing
materialised very soon. The Government of Manipur for  the
ressong  best known to them are moving fast towards  issuwing
the integrity certificate so that the said Respondents are
appointed  in no time. It is undef these circumstances that
this A has been filed seeking urgent and immediate relief.
Had there been proper consideration of his case based on hig
service records, he would have been selected for  such
promotion. Instead the Respondents No. 8 and 9 have heen
pickéd wp for promotion to IPS and the Respondent no.ld  has

been graded highly inspite of their bad service records.

4.18 That the Applicant states that as per the r@duirementﬁ
nf the promotion regulations the select list should have
been prepared in such 8 way 0 that it contasins the names of
the selected candidates twice the number of substantive
vacanties anticipated in the course of the period of 12
months.  Had this requirement been followed along with  the
regquirement of placing the service records of the officers
being considered the name of the Applicant would have been

included in the select list.

4.1% That the Applicant having come to know asbout bis
deprivation as stated above submitted & representation on
IB.2.2981 before the UPSOC with the copies thereof to the
concerned auwthorities making a prayer therein for review of
the select liet prepared by the selection commitiee in  its
meeting held on  28.12.2008. Instead of repeating the
contentions raised therein, the Applicant craves leave of
the Hon‘bhle Tribunal to refer to the said éepre%entatimn arid

the contentions raised therein may be treated to be the



contentions raised in this 0.

A copy of the representation dated 22.1.2081 s

annexed as Annexure—15,

4,28 That the ﬁﬁplitaﬁt s=tates that as per the reguirements

af  the promotions regulations the select list will attain

ite finality only then when the UPSC will consider the said

select list and give its final approval to the same. Keeping

in view such & provision in the regulation the Applicant has

submitted the representation to the UPBC so  that final

Tl

approval is not given to the select list. Fodever, 1t is the

apprehension of the Applicant that the UPSEImust have Given
R g

the final approvel to the select list without considering

the aforesaid representation of the Applicant. The

apprehension of the Applicant is furtﬁév fortified from the

speed. at which the thing are beimg wmoved in favour of  the
Respondents No. 8 and 9 towards igsuance of their integrity

is  the - condition precedent. for

certificates which
appointment to IPS on promotiont Having regard to the facts
and circumstances of the cage it is & fit case for pagsing

ar interim order as has been prayed for.

4,21 That the Applicant states that some of the annexures
pertaining to the Respondents No. 8 ,%and 18 as annexed to
the O0A are the photocopies obtained from thev concerned
deptt. and/or the court. The original documents from which
the photo copies have been abtained being hand written,
naturally the photo copies are not that legible as  one
expects. It ié alsn not possible to  type out all  the
Armexures accordingly the Applicant prays for acceptance  of

those Annexures annexed to the 0A, with & direction to the




Respondents to produce the original records if considered

MECESSATY .

]

S. GROUNDS FOR RELIEF WITH LEGAL PROVIGIONS

3.1 For that the proper procedure having not been followed
in the selection of MPS officers for promotion to IPS, such
selection is not sustainable and liable to be set aside and

quashed.

5.2 For  that the State of Manipur having not placed the
full service particulars including the adverse materials
against the Respondents No. 8 ,9 and 18 before the selection
committes and the selection committee having been kapt in
dark about those materials, the names of the Fespondents

No.8 and 9 having been included in the select list is DE -G

illegal.

9.3 For that the Applicant having an overall unblemighed

i

service carrer ought to have been selected for promotion  te
IPS  in preference to the Respondents No. 8 and 9 who apart
from not having an unblemished service records like that of

the Applicant slso have adverse materials against them.

d.4 For that the charges pending against the Respondents no.
HBy7 and 18 being of very serious mature Jwhich may  even
render  them uwunfit to be retained in service would have 2
vital bearing  on the process of selection and  the same
having beern withheld from the purview of consideration, the

entire process of selection is lizble to be reviewed.

5.0 For  that the haste in which things are being moved

towards issuance of integrity certificates in respect of the



Respondents No . 8 & 9 speaks volumes of the malafide and
colourable  exercise of power on the part of the official
Regpondents and zccordingly judicial intervention is called

for in the matter.

G.6 For that selection committee being not comprised of the
mast important member viz., the DBP of the Btate of Manipur,
mhm was/is  in the know how of the things, improper
consideration crept up in the process of selection in  which
vital aspects of the matter were withheld, but for which the

Applicant would have got his selection.

9.7 For that es per the reguirements of the Regulation 5 of
the promotion Regulation the size of the select list should
have Dbeen double the number of vacancies and had  that
requirement  been followed, the mame of the Applicant would
have been surely included in the select list “facilitating
his appointment to IPS by promotion agaiﬁgﬁ the available

vacancies during the validity of the select list.

L Far  that -the selection committee ought to have
congidered  the case of the candidates bhefore it in  its
entirety and should not have adopted a piecemeal approach

arnly to favour the private Respondents

3.9 For that the selection committee ought not to have been
guided by the ACR's alone and ought to have considered &11

other relevant service records of the officers considered .

d.11 For that in any view of the matter the impugned select
list is not sustainable and liable to be set aside and

guashed.
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i 6. DETAILS OF REMEDIES EXHAUSTED

. 'l 63 .

him at the time of hearing of the case.

i :
Happlicatiwnv He is seeking urgent and immediate relief.

7« MATTERG  NOT PREVIOUSLY FILED OR PENDING BEEORE  ANY
i OTHER COURT s

petition or suit in rezpect of the subject matter of the

ingtant application is filed before arny other Court,
JAuthority or any other Bench of the Hon 'ble Tribunal nor any

(such - application, werit petition or suit is pending hefore

jany of them.

8. RELIEFS SOUBHT FOR

T Under the facts and circumstances stated ‘above, the

Applicant prays that this application be . admitted,

records,more particularly  the records of the selection

committes, be wcalled for and notice be issued to the

Respondents  to show cause as to why the reliefs sought for

in  this application should rot be granted and upon  hearing
the parties and on perusal of the records, be pleased to

grant the following reliefe @

%

L
gul To =et aside and quash the select list and/or  the

7inuteﬁ of the selection committee mesting eld 315
|

i -
{ﬁ.lﬂuﬁﬁﬁﬁ for promotion to IPS from amongst the members of

MRS,

The Applicant craves leave of the Hon'ble Tribunal to

urge other and such legzal grounds as may be admissible to

{ The Applicant declares that he has no other altermnative

and  efficacious remed gxcept b wa aof  filing this
Y B Y Y

The #pplicant declares that no other application, writ



8,2 To direct the Respondents to hold & review selection
placing all  the relevant materials in  respect wf  the

officers as reflected under the head "Facts of the case".
8.5 Cost of the application.

8.4 Any other relief/reliefs to which the Applicant is
entitled to and as may be deemed fit and proper by the

Hom ‘ble Tribunal.

Q. INTERIM ORDER _FRAYED FOR =

Pending disposal of the 0A the Applicant prays for  an

interim order restraining the officisl Respondents from

‘promoting the Respondents Mo, 8 and 9 to IFS pursuant to the

i

impugried select list prepared on the basis of the minutes of

the selection committee held on 28, 12,2668

I.S.'ja a0 n oxw m oo W

The application is filed through Advocate.

11. PARTICULARS QF THE I.0P.0,

iz I.P.0. No.

ne

ii) Date

&

iiil Payamle\at ¢ Guwahati.

12. LIST OF ENCLOSURES :

e stated in the Index.

T S N - i 2 SRS
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' N ERIFICATION

"I, Bhri A. Rajendro Singh, MPS, son of late A. Sajou
Singh, M.Bidhu Singh presently working as Commandant, %th
Rattallion Manipur Rifles, Taphon, District- Qenapatig
Manipur. do  hereby solemnly affirm and Vverify‘ that the
statements made ' in paragraphs 1*°3/4%ﬁfﬂﬂé

4"*;‘4"3‘/4“0;9'7,.%"’-40 Y20 amd P02 are brue to my knowledge

those made in paragraphs 9549 4w and G-

are true to my information derived from records and  the
rests are my humble submissions before this Hon ‘ble

Tarbung! .

i 0 Hun Tt 201 by

#- ﬁ"?f*wg? 2.8

»
4
o+
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ANNEXURE <A /2.

_ 0'20 o ‘ . \AV\Y\Q:XURC—’Q? %
: . -
' { ‘ ‘ .'t 5
Coveraumnt Of i AR : : L oo
Dipartm nt o Eobvrsonne) Al s forng - ' e
: (L rsonne )l Dy vy slon) . S o ' y ‘
: ; A
——— . ) NERERREY
UAULMJ 2 LY T Q0 i, SN RUR” - | I
Inohal, t Llr- 13th of Aapril, 1c 1995, Yot
l,r; ]{‘/)0/0 3. ’hu/UJ‘ Whereng Shivd g, r(xi D, G, e
Co. ma \nL/)nﬂ .
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4\ _ANNEXURT-bafd .

_ 9 -

GOVERNMENT OF MANIPUR -
SECRICTARIAT: DEPARTMENT QF PERSONNEL & AR

ORDERS BY "THE GOV RNOQR:MANIPUR
Imphal,the 16(1 February,199g

N0.4/5‘)/7()-I\/1l’S/l)l’(l’l): Wherc
Commandant, Home Guard is contemplated,on (he basis of
influence and official position Lo assist his wilc,
Singhat(S'T) Asscmbly Conslitucney a

as a disciplinary procecdings against Shri L. Haokip, MPS,

allegations that he is/has been using his

)
a contesting candidate for Byc-clection (o 60 -
s agamst another candidate,

Whereas such conducl ol Shri LK. Haokip is in violation of (e provisions of Rule
S(4)of the CCS (Conduct) Rules, 1964

and instruction issued iy this regard,

Now, therefore, the Governor, inexarcise of he powers conlerred by sub-rule (1)of
tule 1O ol the Cential il Scrvicc((fl:lr‘;si[ic:nti()n, Conduct and Appeal)Rules, 1965, hereby places
the said Shii 1,10 Frokip under suspens

sion with immediale clfeet,

ICis further ordered (hat during the period that (he order sh
headguarters of Sy L.K.Haokip, MPS, C.O. Home Guard sh

LK Haokip, MPS shall not lcave the headquarters without obt
undersigned,

all remain in force (hel
all be Imphal and the said Shii!
aiing the prior permission of the

By ordets & in the name of Governor

(P.Sharat Chandra ) '
Conn‘nissi(‘)ncr(l)l’),
Government of Manipur,
Copy to:-

T T ) 7
Q\\._____ ‘__\) L\ b2 ﬁlé"' ';l'(.L.k-rC-__—_‘_,.,_

] The Sceretary o Governor, Manipur

2 The Seerctary to Chicr Minister, Manipur,
3. PSstoall Ministers,Manipur. |

4. P.S.to Chicf Scerctary, Gov.of Manipur.
5. The Principal Sccxcl:u'ics:,(}ovl.()l‘Mzmi]nu'.
0. The Director General of Police, M

anipur- for information & neeessary action.
7. Al Connnis

sioners/Sceretarics, GovLol Manipur.

8. Chiel lectoral Officer,Manipur,

9. The SCC]C(:M)', Flection Commission of India, New Delli,

10, The Seeretiy, Ninisty of Tone Affains, ’ .
Government of Indin, New Delhi,

I specinl secretmy(Honme) ¢ ovLol Manipur.,

§2. Commandmt Home Guard, Nanipur, ]

P e Accountant « iencral, Manipur, =

P The Treasiny Officer coneerned.

15, St L aokip MPS oo DGE Nanipuy

0. Counnd File/On ey Bool.
Eﬁém el
3 Ohame 5 ¥ .
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bl Uhe 500 farch, 1994,

<

Moo 4/59/76- 1105/ D (- ) .

s under susrension

whercas an ordor nlacing Shri L, Kk, Haokin,

~was wade on 16/2/1094,

2. How, Lheycrorno, the cpw ENor o0 Mo e ar dn eXercises or Lhe
NCHWEES Sty e Clanse (¢) o sub 1ule 5 on rule 10 or Lthe
Central Civil DUV oes (Clase o leation Control an dv Armeal) ules,
1965, hereb revekes the Said crdur of suseension \Q:i.'l;l"‘n
errect, without wro Juwdice to the Derartinental - .

imeaiate

Troceedings mencding
against the ¢~ icur, '

3. Shri 1., I(.ll:.\okjh, MRS will reeort ror duts to the Dirccteor
General of police, Fandnur, Timhal unbil curther orders,.

Br Grders & i tLhe nane os LChe

Governor,

e
ARSYT
(Khe “Raghuman i, Singh)

D2rmulsr Seerae Ear-- (D) Lo the Govbty or Moniour,

Comer Lo 5o -
1) he Do ot Fex the: covergyon o i IR A
2) Phe: Gecnotare to Chijor inise
3) &he v, o, to D Civder fiinistor Soninuar,
/1) AV TUGn, by l4ii vio |'('J"!f1,ll;1l]'i'\lH.".
D) The UG Lo Chioe Soecrel ,
O) he voGs. Le Trincinal Score Laric s, Gove, o Ll iy,
7) The Lilcets on Comvdzsion of Thydio, New De 1hi,
3) The Dircetor Goneral o e o, HMan inur,
9) ‘it Aceoun ot Chipera i ,' Tishal .,

L) 20 Commins ionera/ oot o
L) Iher Sevor stayses
Pl e Iy i,

P ot e o ol ebepr ) s

r,lan disur,

S iy i,

,COvL, o Tlhandrans,

R el O e N SR B ST I C RIS

; Coher il beur,
)T e it e g o fdloanes ) g oowv e G Tl b
PA) e e ads G Ly oo e b e IR ETRTEI REVE S U ‘,‘1:.‘;
L e L A R R B
] T R A AT R RN N

) (A
7 /7 7
Lot b,

[)ill:"lll ()ll"'dl ¢!

P2 el v b, o b o s,

Attasted

Advocate
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GUVILGINTNT 7 e IBue '
JEFRRTILNT GF FLRSUMISL & aDNINTSTRETTYE ATFL - &
C ot EDONNIL LESLSLON ) ’ '

K0
o
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URDERS 4 THE ‘GOVFRNNR:MANIPIR,
Tmpnsly the Jrd  august|) iy,

'Nu;4/59/76;mps;npgrt)g Uhereas a case agajnst Shri

L.K.Haokirgmps,tomndt. dore Crard, Menipur  in prEanact

or @ crimindl offence 15 under ifnvesticatics

L4

Wou, therefore, the “wvernor of Maniper , in
execcise of the pouers conferrad by the Suc-miteli) ofR Lo 1g o
the Contral Civil

;ervices(ﬁlassificqtieﬂs vontrol and
21\ : '
Appeel) Rules,l1ggsg

; herepy places the sajd Shri.L.K.Haokip,
MPS,CO0/Home Gi'ard ipcer Suspesion with immeidiate effent,
It is further orc:red that during o prifad  Lhes
“tihis order SE21Y remain i1 fyter the oo uartars of Sheg
LK Huokir shyoi¢ b Lnpniil end the s1id Shri, CuKLileckin
snall ot "egve Lhe tead juarter withnut cetening  che'
PUTVLCUES Lpproval of the underzigned,

-~

By orders ¢ in the name of
' (

Governor, Y /7 -~
\:::::::Dtmv ufglglh?(::-ﬁ27

sl aa
( F.Sharat Chzndra ),j( d'Ub
Commissioner(op} to Lhe Govt. of
Manipuvc , '

Copy to:- e
.“'>E’\. The wesmetary o Gaverner, ranipur,
“h) The e slary { g th@r-miﬂister,_Manﬂpwr_ _
LR TheRLs, to Chief Jegretary, Govt, oof Manspur,
(4, The Uirecter Giperal of Polico, Manipus
) . ‘J{o.ra"‘o h.l.f M H:Or NO. 2/[3“/{)'—{“,/98/5'] dt.:.'“ﬂ__g[}‘
) Th= Accouncans 'GB[‘]E-'E}]_, f‘"li'nipur.
) TUJ Sp‘l. CJLl -;»fary(Homc:),So\/'l'., or l"]anj_pur,
+ The V.16, (Range /Ups), Police Lepartment,Manipur,
Ttz Comrdt. (Home Guard), Manipur, .
) Tne Ireasury Ufficar concernnd,
St e, ||flltl"l|.i, et Lot /g, Flob g,
bomed e/t L),

RS Lo

~-

-~

PN

pEAN @ I 6o R W @ ) ' o

VW\M/\/

(
5
(
(
|

—_—

f
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a

oow.,rzmMLnT O) MANILIPUR -
1538 P/\R' MERTT Q1Y PERSOMNEL, & ADMTN TS "[RA'l‘lVL RLLCR_M_:;
(”Ll(.»c]mu, DIVISTON) ©

o

QRDERS BY THE _QOVLRIOR :MANIPUR -
Lphai)] ‘the 25%h May, 1999, =

No 4/)9/76 MP;/J”)P(PL) ‘hereag an crder r)lacmg -.ahrlol

f -t *\' »

L. L.Ha oka Mps, l;'h!.-t th°n CommandanL ilome Guard Manlpur

un er su 'wn“’lc’n was m-lde s the Covernor oi Manlpm. V1de-; |

Crder HO 4/5Q/76~M9q/DP(PL) 4afﬂd 3 8 1098

§

¢

. :
N

) . ) e . . v 4
2. ”C‘w, theref ore, the Governor ot IldnlbuL -in exerc1se

ot the 1_‘.0\'101“ (_cni erred hv C]duqe (c) oj oub-—rule (q) of

Rule 10 oi the C,c.ntral Civil Services (ClaqS.‘LilCaLlOn,' »
.,on*'rol and- J\m)c’al) ‘Rules, 1965, herobv LGVO](GQ Lhe said
3 , .
3. This i3 rlt'an prcuudiceé to the pepartmen tal
. anulrv oencl;m Je |
B Order ¢  ip the name of -
' Govewnor, o '
. N
v - )
Cdea il Fmo ~ o
ST N
(e Raghuman 1 Singh)
Leputy sSecretary {Dbp) Government of
Manipur, '
Copv to:a
1. The Secretary to - GovenmL Manipur Raj Bhawano,
2, The 3(‘( Teltary o 61110 Min Lster, Manipur, ‘:
3. P,3.- Lo Deputy hicf Minis ter, Man inur, o A
4 P,S te Ministers/p, Coe 5. /Dv, Chaixrman
State Planning Be,rd, Manipur,
I . ~ . S I . o i
20 PeB o dhion seg Clarv, Gove, of Mandpur, :
6 iR '=t»~wllA, § . ) : L '
u Mo g e, Livy SR AR I I BT RSN ETE n, Moy i poge,
./. EANLE Actoy oy o, e oy, Hnlmm |
8 The aten o LG, (mydipuo, : :
! . . ’ ) 1 ~ ‘ 7 ‘TJ:T.
; o AT DL/ B, ANLG3/Co. e, Fiandpur, o : Lo
. ]() .-" i I’;‘~“...'~ - e 1 _ . ) ’ i ’ : . . '
ﬁaﬁ@sg@@ he 3necinl seer. Lars (lieme) ooy, ol "aninur, s i,
o he ']“'-"'3’75_"-”'” /B0, C. Juphay, Lammhey, e

A@VOGJ%w “. _"1‘“‘5’ COnCeImed ¢ iomr,
1 3. Orler Seok/guara Lile.
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:;,;::::-—M‘:..,,‘v" i FLIWR, . 322 Imphal. P.S,
o ‘C,X\ON,"’TS"\W&Q;' Ref:~ F,I.R, No. 322(8)98 Imphal. P,
Ry w | «
Lo D \\1 \ The State of Manipur.
; e v ~VES-
i o : 0
Lo . /;if,‘ 1., Thongkholun Lupheng @ Kansha (25)
\\ﬂ A s 1’-/.{:" S/0 Late lhangbol Lupheny of
\“-?‘s\-‘.~ W Nongdam village,Chief of Army of
's;-.... UHELS Y "'4/." f*
s K.N,F(P) and 6 others.
' ~—=Accused persons,
XEROX COPY OF THE CHARGE SHEET NO.32/IPS/99 DATED
12 ~5-99 IN CONNECTION WITH F.I.R. N0.322(8)98 I.P.S.
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Jemadar Ak JSadananda Singh-of lst?Uh,Manibur”Hifles
attached to the

Maniour, .

office of'DIG/ORS~I?§UWEQ§§(HG),'
of the
and

Shri Pdllehthpnq

g Kom, lHead ¢ '
Commnndmnt(uome Guard), Manipy.

Shr Krishnamotion Slngh, AccéJg£gHt;ofut
of Commnndantﬂhnmrﬁuard), manipur;??ﬂp

X A
IR LIE SV
Yoot

,',/
followinq officers shall sHrove the "nroposeq charge

JC Yo a6 usnnkrshjwrny now nosted iyt the office
of “ommandant (|lome Guard), anipur,
SHI LU iy en

Singh, Ulvlstun C.0tn
Gunid,

ianderr of Houme

Shri L.Kanhuilél

! Singh,
fiani pur

Home Guard,

Shri M.ILochouby - Singh,
Manipur jjome Guard,

AhﬂJlabiIulah,

Division Commandar of
Uivision Commanﬂ,‘ of

Divi%ion Comandey
Shri Samanan; éingh,
Manipur lHome Guard,

Md.Rajak, Division Commander of
I‘.‘.(J.TOJ__’.IQ"\, Coy, Commandsr of
rﬁd;ﬂnsimuddin,

of liome Gu. ' g, ‘
Uivision Cqmmander'oggﬁﬁ¢

ne

anipur
Division Comipnder
EdoAnuy g Hussain, Division Conyy

.+me Guard,
of liome Gunrd,
i

following documeﬁts
draft Charge ‘19,2,

shall be utiliseq as.evidence -
%etfn? joiﬁloct%on/60/3/96~”6/b66 of CO/HG(VRY:"
mnihal dateq Q.7.98 alonguith originagl APl for
Hs.2,62.754/ﬁ 2(two) sheets, e e
Lotter “o.Election/Gb/?/QG
of CO/HG(VA),iImphal req

LTI

-HG/439*dated523,$.98tV;

L s
+

Jarding aymentaof'eleéiioh:'
,fA DA and SUUniSSioniof APDs ¥ S

by the Dieriétﬂ;wq
alongwith the
S

she |

rraining C.emranders COncerned
enclosureg in all 40(forty)
Jaymen U of clection (/0N aiivance of EPL UList,

she- g, i
of Election Th/UA for ( handel Qist,“¢ﬂuﬁ~\
ghevts. '2/ ;sﬁg}aﬂf SR T

Payment

Ve,
Q.

o

office of ..

he -office ™. .

Manipur lioge Guard,

.andef?éf:uomo‘cuard

'
.
K
[
}
!
1
§
.
[
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4
-
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:
;
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V. AC Lol for payment of iluction l/\/DA fuI
Tamenglong Uistrict- 10(ten) sheels
: 0. AL lwll for payment ol thctlon YA/UA for Ulhrul
' Llstrict- ll(a leven) sheets i
' 8
Toe AClOLL foy nuynmnl, of vlec tlon TA/DUA for CCpuI‘
DLClylct~14(lhiltyfour) sheets, N
8. Copy of Lthe order of Comnmandant /16 ,2LTmphal (u:
esutmission of Ablis ol 1hn TA/UA mic"lng allow SO
9 Aol for na‘lrnL of Election TA/A for. rhoubal
District- ZJ(UVOntyrlx) shnets, | ...rf {v A
10. AL oll for payment of Lloction 1"/\/1)/\ for Thoubal
- Lelahangthen rlnlhlnq Certre~ 10O(ten) fhpetsoag;g;‘;h
Vo ALY for payment of “lection r/\/UA for Dlshnupur
~ Dlstricte 24(lwentyfour) shests, _ )
12, Adodoll for payment of llﬂction IA/UA for enapdti‘
District- 8(eight)sheets, , “,“ R
\ ' 13. AL ol for

14, AL Lol L for

"‘r' ORI Sl :'.
e Frn:nlnq Allowﬂnce of llome Guard VOluntn‘1= : ,
{

;v
“Al:f L
"mnﬂ b
Jchw ol taanipas
© .
“ I.

i
b

.......

Vigilance One register bill used as AC. Holl fo

The followin. ducuments
[]

payment of iilection lA/DA for lmphal
Viest District- 27(annLy,nvon) 4honts..¢¥,,pm Fﬁfi
P bs‘dwwﬂ o,
pagment of Llection lA/DA;fOH Imp.
East Diskrict- O(twentysix) >h~ots.

ey - ,."

,
1 C "'..".' A

All lthe above dQCUments are now. availgble“

xﬁipaymen

o' ',(.

shalr‘“ﬁfq

O

As regards charge 0.3 the following oifiéiq

l \
e ( . ."":
@vidcnce to prove ‘the charge, L}' ﬂﬂ N
.. iy ’.» ) "t
1o gari ”.Shynmunxndn
: Gu uard, Maripur,
2. ghri N ./\ln"l Singh, letired Asott (omdt, .
P« Subadar Dhanga lteited, in-charge of Trnlning.' a
lHoma Guard, - e
4,

Shri- Pnllenlhanq ~om, .Head (lerk
Commandant, Home Gu uard, Manipur,
9. Shri Krishnamoh

on Singh, Accountant, office of
the Comnandanl  oe Guard, Manipur,

Ot I tfi(_)n showin:
on items during |

office of thezl

|I‘\
i .

0. Slock ledger

proculed rati

»ntries for having
loag,

month of February, .
shall be produced as evidenco,

Lo coples of order

Lssued by surt L \.Haol/il?) order No,
O2/Trg=1-lG/98 dated 20.2.08 md QL5 6498
dated 26.,4,90 and order o, 3)/“,/ 98 d-led

20,0980 Copy of e roorl sulwmili o by the Tral-
ning SLalt ol fome Gumrd i noed by M.Amu Singh,
Hetired Asctt.Comdt, [raining in-c harge of Home

Attasted | .
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GUard, SUbedar v phange Meitei of Train "Guqrdf
and Shri | . Lhandraman Singh, 1 nqm“ g
Guard, » Manipur colleutively !

The fo]lowlng officialsshall te

nJOI avidence to prove
chalw‘}p .4, L h ”“‘ JU'.
f ';»', u
;‘ lf The sgp of Innﬁlnllfost dnd,;ﬂﬂ%,?%b%ﬂ 'df]p
Thé.following document g sha : 9} ¢ SN
cution evidence,
! 1. Despateh realster of
; Home Guard, Manipur £
3 | 2, Compendlum of

instruction issu9d
of liome Affairg

dbﬁk
» Govt, of. India fqr Ther |
tration of Ilome Gu1rd, Manipur.'? '

e S g I o ;' ) '.‘ . & 3 '
Th .followinq official hall Dlove charqge 0.5,
1. “ghry o “.uhataung Accountg. Or~’"er/PMQ
‘ 2, ng} W {cenakUmu: dmgh, Alox\’/n) P“Q Manipur
The follow

i
$

ing docqme

JhVﬂ“*‘

nls shall be: plodubed as prose-' N
tion evjdonce. : N ~£{ .
'i 1, Copy of statomen* of cxpnndituze 'mitieé !
} the office onnandant, Home Gy, Under letter
: Mo, F/4J/4(“G)/ ated 24,3 9 dated 22 4 98
: dated 2 98, datcd 23.6,98
)

« Conies of h

1lls of the office of ?
; bearing bill mMos . 21(V) dateg 18,5 :
: of pg, 1, ﬂ,OOO, Ri11 mg, ql(V) dwte '
, n sun of ns.j 173,600/, "1y ] "'0.32(V) a1 '
N e Or an amount’ of - lo.l./l 600 ang blll k! !
AL[C*-W E dn ted o7 98 For an arui)Ur;t of hs,5
@JM H The

s O\ &
1

Catnnt! Kaiduer (.5
{3ty L)f Il ””plm

. bl ™

Lo by ove

!

following

(htxqﬁ Mo 6

Copy of FIR «
IKC, 1a UA ()

1,

Cooy of sai.

rloc ument. e

0.322¢

a

éhajlsbo

)98 1pg u/s

121/121~A/400/212
nd 2: O(la B) Ar

ns Act,

/\

vure |}

Tntelloq

Tmy Offlicor s

COnducting

feno dateq 3]

2.¢8 p.‘
aid,

on 31,
My of

ation
OR A

el

°taL9monLr of
nimely

)nzsonq mrested

(2) sei
ADam S/S

”«nqdﬂm viLlwge
khotingy,

P

(1) T

Chief of

1oan
KME (p

oyl
(9)

S/5 Caotmln

‘llnq Vl

I't

lldHO

PP

Samchoman v of

Kttasted

Aaanmu

[
.

- g

)

(4

n*nqsonmoun of g
h(nQ(

\(y () gnlllcha C) ’\'

AN i A

gambou of
Ny Ilaor;y

N m(llUn Ilaoki') of

“imoun ang (6)
uJanq village a/py

ConLd....4/~ o

holun’ Luph~-
army,

Maphoy
P of

Nongbun
Moutun: .
lulhong iy

o o SPPUS S
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ne Yy e .
IT}'I’]IU']\L;(";h'}( J"'([)'] '0‘7 ()l ,‘)l\( 1 'l
ol Tioha ,
Police, I Viesy Ui“fll(t
- ?. (.f‘lr . ) ~ |
e LML S 1o ha Sinah, Sp/Tnnhat lest DY gbyie 1o
/ « o laay. e - . ) S . ”
e Subedan Gl singh of 57 I'ountain Division.
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i .
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11 PHE COoURT OF THE DISTRICL MAGLLTRALE : J.Lu.'um., ’ \\um
. v '

G0 =

II/»HLL'W{

O R D TE R -5
Imphal the 28th ufptonbcr,l ED

o, uJi(In)/l/g?/COll/g4(Pt_) : Seen the Police rcpox;(. dated”
20-9-98 submitted by 0.C. N,Gourakis hwar Singh of Imphal
nulicé Station I.0. of the case praying for agcordlnq '
*ﬁnction for pr030cuting the accuged peérsony ndmely Tho nge
kholun Lupheng @ Kansha (26) /o0 (L) Th 'ﬂngbOi‘ Lupheng of
I\;n-‘;dl:m'vl.‘.l oye, (2) Saikhotingam @ Ngamcha F) Mg amboma (23)
c/0 1560 Sohen Lupho of Mephou- Dam apd (3) Xangminthang
Hnokip @ Thangbodi & WJl"Un (23) s/0 1late Létkhohen Haokip
cf Bungh 1l Mhullen who were -arrested on 1-8-98 at 8.45 aM

from the house of Commardant’ Homc Guard Mr.L, K.Hao kipat New
umbulan «Imphal and scized one .32 Dj stol( La

amd ) -bearing -
H0.620991( on slide inside) ‘and 839591 ( on barral) with Moe
gazine, from the possession of accused:Nouel, $ix nos of 32
live roun of  amwnunitions scizod from the postession of accused
fu, 2 'and one -live round of AK 47. 539/88 seilzed from the

POSSession Of accused Mo.3.The zeized 032 Bistol ard ammuni-
tionsware prcducéd befOre me by the poiincb

R M—

have perused the Police report ayyd itu
in coxlxn(,c’(.lon with FIR No,
25 (149‘

relevant paper ﬂ,s
322(8J)98 1pPs u/s 400/212 1pC and '
Armm Act. I am gatisfied that Lt Ly
accord Sapction for pros secuting

¢ fit cage to

the above accused peroons for
rocOvory of the arm' and &mmunition¢ Lfrom

suiOn:Of the sadd abOVQ aLtchd pestnso f
; ' |

gg thereEOre, accord sanction for proserution of the above‘
accus persons, U/S 39 of the Indlan Arms Act, 1959°

( H. Imocha olngh)
Dierict Magi,tratg,lmuh(
Fest DUSEriGH ate faginrae,

|

i

, b’a“ip“%k«r:é*mmea,mmm |
Copy to 2~ ls The P, 5. to the Chief oecretiry,Covtaof Manipur,

thevun~ue therised pogse~

v

}
-

2. The Superifitendent of Police, o o
Imphal West District, Manlpur. - oo
3. The O,C, Imphal Police S“,tlono
| 4o The relevant file,

L]
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No. 18/19/88-MCS/DP ¢
GOVERNMENT OF MANIPUR
. DEPARTMEN I' OF PERSONNEL & ADMINISTRATIVE REI*URMS
(l‘ERbONNLL l)lVlSION) '

: " QRDERS BY THE GOVERNOR : MANIPIUR . :
: -~ Imphal; the 12" April, 1999. | : \

Whereas it is aﬂcgcd that Shri Lulkhel Khaijamang Haokip, MPS aged '1bout 45 years S/O
Sonkhojao lhoklp of New Lambulane, Imphal, formerly Commandant Home Guard, Manipur
committed h'lrbourmg, of K.NF (l’) members knowingly in his residential house at New
Lambulane, lmphal on 31-07-1998 at about 0100 hrs. during his service as Commandant
Home Guard whlch is punishable under section 212 LP.C.

2. And whereas, it is alleged that on 31-07-1998 at about 0100 hrs. Sub. Jai Bir-Singh, 1.C. No.
20672 of 57 mounlam Division and his party conducted a raid in the house-‘of Shri Lulkhel
Khaijamang I-hoklp (L. K. Haokip), MPS, the then Comimandant Home Guard, Manipur at
New L'ambul'mc, Imphal and apprehended 6 (six) K.N.F. (P) activities namely (1)
Thangkholun Lupheng of Nongdam Village, Chief of the KNF (P) army, (2) Seikhotingam
alias Ngamcha alias Ngambou of Maphou Dam, Self Styled Captain, (3) Yangminthang alias
Thangboy alias William of Bongbal Khullca, S/S 2™ Lt., (4) Manglun Haokip-of Mongbung,
Singhat (Finance Cell), (5) Thangsonmuon alias Jonathan alias Maomon, (Finance Cell) of
Sumchinvum, | Churachandpur  District and (6) Manlun  Jamkhomang alias Mang of -

3 Khongkhaijang A/P Tuibung Churachandpur and recovered (1) one .32 Service Pistol

(LLAMA) bearing No. 830991 and No. 839591 with one magazine, (2) Two live rounds of

.32 ummunmons (3) 6 (six) rounds of .32 ammunitions and (4) One live round of AK-47. The

arrested members of the underground orpanisation of KNF(P) along with arms and

amiunitions were handed over to O.C. Imphal P.S. who registered a regular case being F.1.R.

No. 322(8)98 lips U/s 121/121/A%400. 212 L P C., 13 U.A(P) Act & 25(1-B) Arms Act and ‘ '

investigated info. '

3. And whereas,! the investigation so far reveals prima facie cvidence against Shri Lulkhel ' .
Khaijamang Haokip (L. Haokip), MPS, the then Commandant Home Guard for knowingly
harbouring K.N.FF(P) members which is punishable U/S 212 1.P.C.

N Lo

4. Now. Therefore, the Governor, of Manipur is pleased to accord sanction under section 197 Cr
P.C. for prosecution of the said Shri Lulkhel Khaijamang Haokip (L. Haokip), MPS for the
aforesaid offences and any other offences punishable under the provision of Liaw in respect of

| the facts afordsaid and for taking cog,mzancc of the said offences by a Court.of cmnpclcnt

JUHSdlCllOn e

~.

By orders & in the name ofﬂ‘:é Govcrnnr

fi¢
(1) JclShy\.m){ L N ;

. Chicf_Sccrct'uy, Government of Manipur.

-

B . Copy to: 1) The Director General of Police with reference to his letter .
- ! No. IC1(42)/98-PHQ9008 dated 16-12-98
2)i The Commissioner(Finance), Govt of Mauipur
3)i The Sccretary(Law), Govt of Manipur: .
4). The Special Sccretary/Addl Secretary(Home), Govt of Manipur ® ' o '
sj . 5) The Deputy Secretary(Honie), Govt of Manipur ‘with rclcrencc to letter
' { No.6/1(22)/94-11/166 dated 23-1-99

K 6), ‘The ALG. (Admn), Govt of Manipur.
B

!

|

7). ‘The Superintendent of police/imphal West District, Manipur
&) Guard File/Order Book.

Bitasted | I

Advocato
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- inch:»lq;ti ol 2nd MR duting (e year 1990 (g |
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- Nunipay Purchnsed lge Sunntigy

' Cmnmuudmu 20d MR during 1990-97,
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- ORbERS AMVITES QYERNOR SMANILPUR
: Iphat, (e 220 August, 2000

‘No;I.‘;’/2‘)3/2()()()~l’/l)l’: Whercag ip g alleged (I Shri N, Nganaipn, Tanakhal 70 () N,
\'ungslmng Tungkho of Ningchow Village whileposied and ﬁlllcliﬁllill;i a8 the KUITTITRT I, ol 2nd
MR (2) Shii K. Pighak Sitgh S/0) L) K hotomb Singly OF Kanpnlbyy, | cikai oy AC Quaner Masier
und Shrj N, .l;-muhmnu,kSiugln SO (1) N, Tombj Singli o K I\/I:lkhung Tern, Hay, yg Staire

993 entere inty g Critning| cunkpimcyin the matier of
Di_wp(ur.(;‘cncml of Pulice, Ninipun 'y

misumnnprinli(m uf mfxi(i)ml items qf the
RES5.04,005.0.1 Paise, - - ‘
v 2% RS AT s

"ol worth

And whereas i g ileped (g g DGR, Manipur iy, the

HIOP fegydey Vide npypovy)
Ietiey Nu.?l/.’v(lll)'i(Ml dured 240 Lo oy Govenpney o NManipy Home Departinen, The
(.'mmmmdn_m. st I, Midnipy Rilles niel gy Cominandyg nd i, NManipur Rif1es WEre aippainiey :

us the Cunsignee of (e UOiforng jlen supplicd by (e supplier finng HPpointed in (hig e, B N

And whegeny iy is lilllvgcd that Shif N, Ngumipn'm Tungkh, Commandiy, 2nd I, Naonipur
Rilles ey (W issue vuri}m.ﬁ Uniforn jieny allotted by the gp, Manipur 1) the Manipur Rifley
Bittalions . District Civi Palice iy iy Stile o Munipur fur whicly complaings: e been received
in the oflice of (e l)(il’.!f\'l:mipur fegarding sl SUPPly of unison, HCms spningg (e Quantity

alotted by the DGy, Manipuor 1y (14 Manipur Rif1e Battadiong astwvell s (o e District Pofjee inthe
Slute ol Manipyr, :

And whereas (e D(;H’. Minipur vige his ollice f¢ A
Constituied o Commitree headed by

wniform ey actually is.\‘lw’d by the Comnndan, 20 B, Manipur Rif)es tndthe Districr por
The DG, Munipur vide hi“.‘; another legey N(J.IJ/I/I/‘)()-I’I 1O dited 25-l-‘)l,(_‘ugnslilu(cd stialyer
Conmiittee headed by Shyi IA. Pradeep Singh, the then AlG(Prov, & Houg

balinee for the unifor i(cufas held by CO 2ny U, Munipuy Rifles.

And whereay i is il“n‘,gL‘d hatin (he verificarion mide by ¢ Commipey heided by St w1
Lengen, (e l.’)l(’i(()l’S}. i w:n.‘:; ot (g milonn jemy worth Re. 21,54, | FILS pharise Were notissued
W the MIC 3y i the l)islt'il;( Police ol Manipur, 1y the veritication of the stock ol uniform jeng
held by ¢ 2nd 13, Manipur jRi(lcs.hy the Commigee hcudcd'l)y Shri A, Pradecep Singh it wig thund
i here vy shortage _()!'uui"lin'm items wop), Rs. 14, L779.45 paise Agiost the ook balince,
¢

And wheregs Sl Wi, Lenprern l)l(i(()l’S}. Manipuy lodged o wrilten camplaing (o (e
OCHmpha| Palice Stuion (l[)\)\il( the mir;-np,mqni:l(ion ui‘uuilbrm iems waor Rs.35.69
by Shri ()N, Nparaipan, COand MR, (2) A, Thanpuiy, Dy. CO 2y MR, (1) K. Pishak Singh, AC
Quarter Magier., The OC/hnph:ugl Pulice Station unthe basis of (e satic complaing reptistered a g
Ciase against (1) N, Ngiraipan, g'() 2nd MR, (2) A, Thanpuiy, Dy.CO 20d M (3) K. Pishak Singh,
AC Quarqer Master 25y MR (1) N, Jasobanig Singh, 1y, S(mc-in-clmruc. 2o MR vide FIR
Nu.ﬂ(n‘((?)‘)] 1S wy fl()')/'l()()/fl(ié(/l2()-U 1'C Section LIC)e) 1., Act or invcx(igu(imu. The
CISC Was (ransteryed to the C11) Crime Branely Iin"iuvcslig:l(iun. :

R REN)) Pitise

And whereas (e mvestipntion teveals that S N, Ngaaipam Tanplhul vy nosted ag the

and Sl A, Thanpain Weus posted gy Dy .« 'mnnl:llmlunl 2nd .Ml{
Wi Shei I, Pisha Singh wyy Pusted as the A 2l 'I\H{’lmlding the change ol OQuiney Master of ‘(hc
said Battaliog and Shri N, .lnsuh:inl:l Singh, Hay, OF 20d MR vy the storge inchirpe of (he Battation
during e above sal period, Hoyvever S A Thanpin, Dy.CO 200N R ||.'I.!, "o
sl disyiren) ol the unitopn, ilv'm?w ltony e 1 Pool heing held by the CO
ad nay conunitted (e lleped otrenee, '

vole in (e ENQUTN
H el i sach b
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And wherens the ill\:k'.‘w'”“lllinllvl‘llll'IL‘l' teveuls that the
No.PR/LI/ Ldrga-1 HQ duted 24-5-1989 entrusted Shri NU N
of the uniform itemg purchased theough supplicr Fivn ug pe

DG Nmipur vide his oltice letter
araipany, CO 2nd MR ag the cansignee
tSupply Ovder No. ns below:-
SLNo. Supplicr Firms Hems . Quanitity Supply Order No, ‘
I, M/S Shree Purpa
© Frader Comporation

. Woolen Suck(0G) 28,000 s,
- Culeutta, o

'

AA90-PHGQ, dated 7-1-1992

2.0 M/S Bhaurilal - LT Shoe(Brown) 5().13(1']1!‘.'(.

, LY L0, dited 1-6-1991
PARnrwal, TsUNIR 9 White IDvill Cotton 06,603 iy, '

-
“Canteen, Yo Hunting BootOG) 10,617 prs. -tlo-
4 Leather Cross '
Beli(Brass) 300 nos. -do-
SoAUachmient Brosy 3010 prs, -da-
0. Web el (Khoki) . 1,901 nos. FME190-0110), dated | 1-7-1991
7. Waoalen Blankel 5,617 nos. "

1 MZS Arvbind Empariinn, 1. Ritle Ol (hottle) 6,581 nos FAEA290- 0110 dated 72129

Thpal e, Lo bayonet Frop LOT0nos, ~clor-
o unpde L 7463 nos, -
A4 haver Sack(OG) 2,574 nos, -do-
| ‘ : snal| '

CS Cloth Deaby miisture 0280 naw 1/ 17900 1O, daned 1-7-91
(Khaki)y, - :

4, . M/S Abdul Ciuniklmjn [.

Bout Polish(Black) 2,858 Coz I3/lf|/‘)()-lfl’l(). dated 19-12-91,
Khetri Bengoon, B

5. M/S Shrutika Sales . Wouolen Jersey (OG) 3,339 now, IJ/Ifl/‘)(!-l'l‘l(),-(Iulu_'-nl I-8-91, b
Corporation Delhi, ~ 2. Woolen Tersy(Khaki) 2,328 nos. ' ~do- -
V3 Ankle Boot(Black) 10,800 prs. -do- ' R
' 4. Cotton Cellular 12,210 mus. 137147909 1Q, dated 11-7-9] o ‘
(Khaki) : S
G, M/S Sardar Brother,. 1, Cotton Dl (OG) 32700 mitrs. 13/14/90- 1Q. dated 4-7-91 '
Thangal Bazar, © 2, Cotton Cellular(OG) 20,523 mitey ' ~do-
3. Cotton Drill(Khaki) 12,210 migs, -do-
4. Cloth Drab Angola 9,580 gy _ -do-
: 5. Cotton Cellular 2,492 mus. 13/ 14790-11 1Q, dated 9-8-9)
- i (White) g

7. MISO.B. Agarwal - 1. Rille Sling (0G) 4,045 nos.

- INA90-PHQ, dited T1-7-91
2nd MR Canteen 2. Hat Badpe(MD) 4,038 1ios.

1314790011, dated |-8-91

he supplier firms sn‘lppliul the following
o the CO 2nd MR which Isevident fion the
stock reeeipt and iss
ubove,

items for the quantity noted apminst ench of the flems
records and the items were shown thuty

received in the
1 register maintained by the CO 2nd MR patticularly

for those items noted

Andwhereas the investipation Farther reveals that the DG P, Munipuris
Lane Committee headed by Shii AL Peadeep Singhy, the then ATG(IMov
checking of the items supplicd b

Line Conmmitlee ulier chiecking
in pood condition amd

sucd order constituting
A1) Nanipur for physical
y the Supplicrs which were in the custody ol the CO 2nd MR [ e
ik sabmitted areport nbowt the sup

ply andveceipt ol the quuntity
as per the specitication in (he supply order,

A Conid o003
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- with the CO 2nd M and the ety

proseeuted i the Court of T

SPangkhal (54) sfo (1) M. Yanpshung Tanpgkhul of Ning

' whereas the Do, NManipor vide Tis ofice Tetier No 'Y VIS -0 dated 16-4-92
alfotted e unitorm items o DGE Paol to the MI Bng andd 1)is
items hetd by the CO 2nd MR,

And whereas the ivestipation further reveals thatthe CO 2oud N s
to the Munipur 1ite Battalions and Distict Po

stctPolice oF NMumipur for the unitorm

sued the unitonm items
lice short o the quantity altoned by the LGP, Manipur

4 \9

3\

, .- s . !
to the respective Battnlions and Districts,

Andwherens the investipation further reveals that Shri M. Neneaipam Tanpkliul, CO 2nd MI,
(2) Shet I Pishak Singhy ACCON) and (3) Shei N. Jasobanta Singh, Hav, Store inchape ol 2nd MR
maipudated the quantity oFuniforn items issued o the M1 B and District Police by prepaing Lalse
receiptand forping the sipnature of the oficial authorised by the MR Bos and District Police to
collect the unitorn items allotted fiom the 2nd MR, therehy ifTating the quantity more than the
quintity issucd to the MR Bis and District Police,

.

Andvhereas during, imvestipation the total quantity of uniform item received Ly CO 20d NMR

during 199192 beiny supplicd by the above mentioned supplices and the quantity: actantty availnble

‘ actually issucd to the MR Brs and Distiet lolice ol Manipur

vere - caleulated and quantity of uniform jtems misappropriated  would be caleulated as

125.55,03,505.94 paise. Thus it has been established that Shii (1) N, Npawaipam Tangkhal, CO 2nd

MR (2) Ko Pishak Singh, ACCOM) 2nd MR, (3) N, Jasobant Singh, Hav, Slmé'inclnuuu 2o MR

entered into neriminl conspirney and in pursuance thereof they had misappropriated varous uniform
Hems of DGE Pool held by CO 2nd MR worth Rs.55,03.605.94 paise duting the year 1991.92,

Now, therelore the Governor of NManipur being,

N Ngaraipam Tanpkhul, CO 2 NI (2) KL Pishiake Singes, ACCONY 2nd MR () N Tasobanta
Siogh, Hav, of 2nd MIC from office, after carctully examining the materials and chrcumstances in
regard o the allepation of the case, considers that the said St (1) N, Npaaipan Tanpkhal, (2) K.
Pishak Singh, A CON) nd MR and () N Jasobanta Sinph, T, Store incharpe 2ud MR should be
lor commission ol the oflences u/s F20-B/409/466/068/471 11PC and
Scetion 13(2) read with Hn;c. B3CH)(e) ol .C. Act 1988,

the authority competent o remove Sini (h

Now, theretore, the Governor of NManipur do hereby

accord sanction under Seetion 197
Cr.P.Coand also under section 19CH(b) .C. Act for prosceution of the said (1) N, Npataipam
chow village, now CO Gth MR, (2) K. Pishuk
Singh (57) s/0 (1) K. lhutombi Singh o Kanpabam Leikai, now AddUS17Ukhul and (3) N Jasobanta
Singh (37) s/0 (1) N, Tombi Singh ol Kurao Makhong Tera, Hav, 2nd MI for the said olfences
commitied by them and any other offences mentioned above and for-taking, cognisance ol the said
olfence/ofTences by a Court ol competent jurisdiction, ' ‘

A}

' !
By orders & incthe nime of the
Govermnor

-
S
( WAKIESIT)
ChiclSeeretary to the Government of Manipur

Copy to:-
b he Diveetor General of Police, Nanipur,
2 The Commissioner Home, Government of Nanipur, N Ad
Jothe Seactay(Law), Govermment of Manipur, ’ v
A T DEGEAGI, PHIO), baphind, v

\/’V./’%u: SP/CTDEC), - with relerence to his letter BlecAZSP/CTDECTH Linp dated 192522000,

0. The Superintendent of Palice, Tmphal West, Nanipur,
7. Gud File/Ovders Bools, '

as(tﬁ |

Ad o Lte
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.‘_il".('lx’l".'l'/\l(li\’l': H(’f\ll".l’l’l’:\l(lf\ll".lf\ll' R ' ‘P
.
7 NOLLE ¢ A LLon }
Imphal, the 3™ Tanvary 2001 j
% ‘ ' o
No. A MI2000-11 SO pursuinee of e provisiong of Section 6 af el Special §
. . co . s L . \ . S, .o : |
Police Establishmen ACL 96 (At 25 FOLG ) the Govenmor of Mo pue s pleased to oo
aceord (he catlsent o (I extension ol powers Indsdictioy. ol the Members: of the ?
Delhi Special Police Establishment iy (lye whole of the State of Meanipuy for nvestipation
ol the offensey iy repard (o alleped COmmission of frand iy Bayment of Bxcpratia iy
¢ Thoubal Distrity, Manipur mvolving 60 11 GIses as Annesure. A o !
l R ‘ : o _ e z
By Orderg & i the e of
Governorof snipur, :
z S |
( /'I,) ' | ~
AR NN CoT
(RO ey |
I 'l'r.SCmcl:ny(llunw); . ;
o Goveuumen W\ Eanipur, ,
Copy lq; S .
F e Seerelary o {fe Goveriumeny ol |II(|i:|.'U\‘[N\l._‘l‘ln'\"!.ll of Personinel & _ 4
N ’l'r;\'iuinl;, MNaew Detlyi with g Fequest o entrust (e il_’\\'c.\'iign{im\ o CBIL '
2. The heeretary (o the Governmen ol Tdia, Ministry of ome Allairs,
New Delh. ' o ' S
. 3.% The Direeror OB coo Compley, Lodhi l{u;l(l, _N:;\\' l)(f,“li.: LI 003
' : [ for mlormation s HECessary nefiog S .
14 PS8 o ('||it.‘l'3w|clz||"\" Govl, ol MNanipuy,
VSThe Divecto General of Poliee. p O Banding over e Cises 1o
Chit, *’ : ’
O T he Prineijul ?-Ct'l‘i('l:ll)'(I"in:un'r)" Gl nl'f\:l:mipnl, ' )
. i ) . . . . ) R 1
1.0 he .‘w:(.'u'!:n_\'(R(:\'(_'mn,‘), Giovt, o) Wi
‘

Vo he | Jepnly e /| hondaal | Nt K Eaiigns

Ettasted k B
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LR No.
S FIR No.

S FIR Nows

10 IR No,
T5OFIR N,
O IR N,

FIR Ny,

~2

8 FIR No.,

0 FHU NG,
FOU TR N,
LR N,
P2 FIR No.
I3 FIR No.
FLFIR N,
IS FIR Na.
Lo TR N,
F7OHIR N,

8. FIR No.98(6)2000
L9 FIR No.99ca) 2000 WS 0687111937190 119 P
JOUTIR No. 10002000 Thoubal p.y

JHFIR No.

2. FIR No,
23 VIR N,
2R N,
25 FIR No.
200 VIR No.

2T 1R No
2NFIR No,
29I No.
J0UTIR No,
YLFIR N,
32 FIR No.,
UFIR No,

HLOTIR N

SOFIR No.
00 FIR N,
YLOEIR N
I8FIR N,
3. FIR No,
10, FIR N,

AR N,
T2 N,
43 1R N,

A IR N,

A5, IR No.
40. 'IR No.
A7 FIR No.
AR IR No.
49 IR N
SOCTH Mo
SEOEFIR Mo
W PR NG
S5 No
v TR MY

ST o

RO CE S ER N
O} l”' I\

- 49(6)2000 Yaripok P S,

i RETO RIS ‘i\\":lil.lmm'
A I A T
;;(., FHS Bl 0cay oo Wil honge |0
. Ij’n(t.)h‘(lU")A!‘ln;-:nu [RRNTY
SR O TGi0) 000 gy

16(6)2000 Lilong 1S w/s 20740,

RETUN03/100 1ys | e
A7(0000 Lilong, p

TN A20/40G687479 1937100, B e
BLOD2000 Lilongs 15w/ Dok 671 71 RAPURIVIRNITER
196200

Vilong 'S, u/s A2000G8/47 VA 0075100 (e
SO(6)2000 Lilonp s,

WEROLORLEI N 98 10 Tys ) -
SHON000 Likonp 1.5, /e ANV D VI DR TYZ SR
S20)2000 1oy 1S, /s ALMOSATI9 31200511 11
302000 1Lilong, 1S, /e PAOS T390 151 ) 1
SHOY2000 Uitong .5 e ANV TR VD TR T
DECO)2000 Lilong, 115, e ALV 93 0 151y
200002000 Lilong, 1.8, uhs VORGS0 31900351 1
20002000 T houlial 1.5 e U DIVIEUR VAR IS
DIO2000 T houbal .S A VAVIUR PR TES R R
PHO2000 houlid 1S, s R8T 193 190 1351
95(6)2000 Thoubal P.S. s 200168471719 VIO B0 ppee
V0012000 Mhouhal 1.5 1y UL ARV DR VIRV SR
DTCO)2000 T houbal p o WESADOIAGRIN IV vy

Thoubal .S wrs 20008171719 ARINITAYY

Thoubal Py

WS A0 0N 7 IFANRYETT /Aty
LOT¢6)2000 7 houbal 1.4 w/s P20/68747.0 11941 JEBALL e
FO2(0)2000 houbal PS, wis V20LORLT g 20 13A N
HO3(0)2000 Thoubal g, u/s '|:’.()/'I'()§§/"l'/l/l”,"/ll’,(l BISHL (e
HOAC0)2000 1 oyl oS, a/s 206817171y ANV e
47(6)2000 Yarpok I'S. u/s '}}ZU/'IMV'I'/I/I'H/I SIS e
4802000 Yaripok 'S n's 200 008/47 DRIV M

ws 42004608047 DRV RN IV NN
SU(6) 2000 Yanipok 'S w/y A20/4680407 1719 ARU BV RIS
ST 2000 Yaripok PS5y D20/4068207 1119 V20 0s ) e
43((3)7()()_() l'i(:)li('l!i”)’. .S uly 20008471710 V2008500 11
A1(0).2000 l";:;l-.yl\in;: Sl AL 71719y IR NINS
45062000 Rakching P.S /g -*I’?()/-I(afi/rl‘/I/’l‘)l./',',()xl’./’.l| I
332000 Fakehing 1S /. 4207168
FIeoy 000 i;:ll-‘x'l\in;( I

U031 B/5T e
u/y ARVA YA VEVART ARUEIVAE

IS(0)000 akching, P,

30(6)2000 akehing p.

R AT
A7(6)200n I\g:l'l-:s'llim'/l’. S0 G Ty VEO ey e
YO RSN, ";E:II’.I']IiI\]{ LRSS LsGsi VP s e
39¢0)2000 li:\lwhin;( S AV IVID R DS e
40002000 K:ll-;chin['. .S, u/s P20M680071119 V01501 10

A6)2e00 _|‘;:|'{l'|lill}" LS uls A 200G L 14 MO 150 (e
42(0)2690 Kakehing 15, s A20MGKLVT 9470 H’/j‘?l P iee
46(0)26:00 Kakehing 15 o AR ANV RVINTT /51 Hee
ATCOP2000 Kakehing 153 /s A0LO8E 100 00 131y e
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A

~
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e
AR RN VRTINS
S, uls -I.?U/Jn.‘(/d'/I/l‘)K/li’()-l’./.’ilI e
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A5(0) 2000 Foakching b

WS LLOMOREL T 0 sy
49(0)20010) K;\l;a'l:in;}, P uis 42070008, TUE 0 prsy e
S0(0) 2000 Faliching .5, w/ A6 110 0 PSErpe
ST 2000 Rakehing 125,00y TATOSA 1098 20 L
S200)2000) akehing PS.ur AR IR AV CIRVATY P Tpe
110y 2000 Waillhong P iy AIOSGR T 0 o s iolpe
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LA LANIPU

URDERS B3y 114y f.LK.lY.E.'SbIQ_‘_( NAN
Imphal, the 200, June, 2000,

Nu.-l/l(»/.‘x‘.hi\ll'.\'/l)l': Where

s disciplinary procecding
Singh, MPS. Supdi. of Poljee. Bishuupur Distriet i comtenmplated.

Now, therefore, the Governay of Nanipur, iy eNeraise of e
Subpulte (1) o Rule 10 ol Central (il Serviees
Rules, 1965, herehy places (he siid Shri SNl

pOWers confierred %

Classification, Control and A eal)
i

ngdemjan Singh, MNP under sHspension

ACis, funher, ordered i, during (he period that thig order shall
e headgnaeters of shii SAEmptenag Singh, MPS shatl e At tmphal and the saig Shri
S Manglenjao Singh MPS hall not leave (e headynarters
Permission of (e ('hsivl'Swrvl:u'y. Governmuoeny o p

cain in foree,
ithout e Previos

“hipur,

By orders & i ihe e olthe Governoy -

""4;(-‘,-.. '\."-‘ ) oo
: _37 .
A Gran Prakdsh )
Deputy Secretury (D),
Govtof Manipur,

Copy o
. The BCCICRIyY (o {he Goveror, Raj Bliavan. Tmphial,
R The Secieliny o (he Chiel Minisier, Niuripur,
3 The PPs/ps 1 Dy Chicl Mindster, AEMinisters Ministers ol

slale, Nanipur,

Lo The IS (‘llicl‘.\'L'(‘l'c(:ll')'. Gove o Nanipir,

oo e s o Principal Seereti jen 'nnnni:.';:ic»lu'}‘::/.\'x:u‘I'L'l.'u'ic:»‘.
: Giavy, of Nanipur, .

0O, Phe Director Genepa ol Police, Nanipur,

7. AN Officeis coneerned,

h Guard File,

AttaSéef.} | SO

ANNEXUQE-m7§Q. :

apainst Shei S, Manglemijao.
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NO3 SMR/PER/2050/99 R <
- GOVERIMINT OF MANIPUR 4

ontcv GP THE COMEAMDANT, $TH BN, MANIDUR RI?L‘M.?A?W.

T&phmo the 1Sth Pabruazy,2001.

LYy

The chaim'

Inion Publie Service Cowaisation,
Dhelpur House, Shahafahan Road,
Hew Doltl - £10001.

Through Propar Channel.

Subfeer t« Subalssion of ropregsntat ion
by Shri A, Ra?jm;n Singh,WPs
for reviewing the preceadings
of ths D.P.C. meeting hold on
20/12/2000 in the Gffice of Ualen
Pudlic Service Comtssion,Sew Dalhi
for full facts to the deparusental
procesdings and criminal prosecution
agaiast 5/5ned S, 70 alchﬂnhhmmf‘;.wqai-
£AKPAN,HPS, LK .ﬁuﬁtip.m and 5,
[ Manglemfao Singh,MPS were mot placad
‘ befors the 0.P.C. meating for provotion
b Of 2lewo) M.P.5. Officers to the
Iadisn Polico Service agsinst 2(ews)
: ‘ vacant posts of Y.P.S. for the State of
Manipur in 2000,

Ric,

1 bave the honocur ¢o submie the following feaw facts .
and points of Law for revieving the procsedings of the n.P.C.

noeting held fa the Oféice of Union Public Service Comatssion,
Haw %nu en 20/12/3000.

; That the following M.P.5. O¢ficers in order of
seniority were within the zone of consideration for appointment
by prmot.&on to the I.P.5. against two wacont posts of I.P.S.
for the ftate of Manipur wers considered in the tevting of
D.P.C) held on 29/12/2000 in  the OfEics of the Union Public
zsorvt?a cmtsslm., Now Dalhi. '

RﬁagtO?
| Contdeesd/=
Advocat$
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The nanes M tbon M.P.3. Officars are furnished 3%
ag under s-

1): A, Rajendro Singh, M.2.S.
) 8. Tualchinkham, ®.P,3,
3N: | M, Rgatalpam,M.PD.S,

Qs L.K. Haokip,M.P.S.

$}s | m. Meni Singh,H.?.5.

- €y | 3. Manglémiao Simgh,M.P.5.

That, it 1s submitted that 51.%o.3, ¥.¥garaipan
was plaeea under suspension vise Order ¥e,19/20/93.4P3/HP
{a) dam 21/7/93 e conteumplation of a disciplinary procee-
dings ‘nqnlnlt hin {n connection with FIR Case ¥o,358(7)93.
Ixwphal P.S. U/6 120.B/409/466/458/471 Iv.C. and section 13
{c) ?;C.act.'* 1998 which is now pending for trial in the Court
of Special Judge, Manipur Tast deing Special Trial No.l of
2000, m case was for misappropriation of Rs8,35,699,92601/-
which Taa sanctioned for the purchase of Uaiform icems for
Jawans of Manfpur Rifles which {¢ known as Uniforms SCAM,
*he ch'uqo sheet of the said PIR Case was issued on 25/9/2000
and xtfm receivad in th- Court of Special Juige danipur

zast on 17/10/2000 .

i That, tho amemim order af sari H.Nqardw wvas

 revoked without prajndlcs to the case pending against him

vide Grdor ¥0.18/20/93-4P8/OP Qaved 13/4/95. Photo coples of
ammtm order, revécation order and Charge Sheat ars enclo-
aed u AREEXORES- A/1,A/2 and a/3 usmtivqu.

A -

It is also submittad that 51.%0.4, Shri L.K.Haokip
was Namd under tha vide Order »e.%/ssﬁmsM(m)
Sated 16/!/98 but the suspension order was revoked without
pnjadim to the departaantal proceedings pending against him
vide Order ¥o.4/59/1G-HPE/OP(pt) dated 573/98.

~ Thats & reqular PIR Case %0.322(8)98.IPS U/3 121/
121-;/4@0/212 IPC 13 T.A.(P) Acet & 25(19-D Arms Act was
registerad at Iuphal P.S. agaimst Shri L.K.Haockip and 6(six)
others and Charge Shuet No.32/IP8/59% dated 12/5/99 has been
smziud in the Court of Chief Juiicial Magistrate,Inphal
agajinst Shri Lupkholot Khaijamang Haokip(l..X.Maokip) appearing
at $1.No.7 coluan Mo.3 of the charge sheat for harbouring
wanbers of R.N.*.(P}, an extranist organisation operated in
the State of Manipur {n the houss of L.XK.Haokip where his
house was heavily guarded by Nanipur Rifles Jawans when he
was Commandant, Home Cuards. The accused persons in colusn

CN&...)/—
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No.3 from S1.N0.1 to 6 were arrested from his house .94/ ‘
and recovered arms and amsunitions as mentioned in
column No.5 of the Charge Sheet which has been regis-
tered in the Court of Cpief Judicial Magistrate,Manipur
Imphal who committed in the Court of Special Judge,
Manipur Bast for hearing and for which hé was placed under
. ‘ suspenslop vide Order No, 4/59/76-MPS/‘DP(pt)dtd,i/s/gg
That,/ the suspension order of '-Shri LK Haokip
was revoked without prejudice to the departmental enquiry
_ Pending against him vide Order No.4/59/76-MPS/LP(pt) dated
25/5/99.

, Photo copies of the suspension order;revecation
order, FIR and Charge Sheet are enclosed marking as ANNEXURE-
. A/4, A/5,0/6, A/7, A/8 and A/B(1l) rxespectively.

It 1s3, further submitted that a departmental
proceedings sgainst Shri L.K.Haokip is pending vide Mamo-
randum No, 4/59/716-MPS/OP(pL) Aated 22/4/99 for committing
act of misconduct, insubordination and financial impropri-
ety mismanagement of the Home Guards personnel involving
a s‘?m of Rs.23/17,700/= sanctioned by the Heme Department
vide Order No.315(54)/97-% dated 9/2/98 of the Home Depar-
tme%;t for f&tioning Home Guards Org'anié'étion before the
Commissioner,Departmentl enquiries,Manipurgshri I.S.Laishram,
I.A.S. in connection with D.E.No.l1/4/CDE/2000. Photo copy. .
of ; the said Memrandum along with articles of charge etc.
is enclosea as ANNEXURE=A/9.

" That, vide Order No.18/203/2000-P/0P dated 22/8/
o 2000 the P’?,j?f“ﬁ” sanction has beenlt?corded against Shri
N. Nqaraim Tangkhul ,MPS to prosecute him ‘fh the Court of
Law for commission under section 120-B/409/465/468/471 IPC
~and section 13{(2) read with section 13(1)(6) of P.C.Act,1988
in connection with FIR Case no.368(7)93;1?§. a_photo copg

of the said pmsecutioa order is enclosad uiarking as ANNEXURE-
a/10. o

| Thaty vide order No.18/19/88-4CS/OP dated 12/4/99
the prosecution sanction has been accorded against shri lLul-
khel Khaijamang Haokip,MPS for harbouring K.N.F.(P) members

ﬁag{eﬂ ' whleh is punishable under section 212 IPC in connection with
RS FIR Case No,322(8)98-IPS under section 121/121-A/400/212 IPC,
Advocatd 13 U.A.(P) Act and 25(1-B) Arms Act. A photo copy of the said

_order is enclosed as ANNEXURE-A/1l.

Contd, . 04/-
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It £s further submitted that Shri Tualchinkhaw gB
Sante appearing at S1.%0.2 in order of ecenlority has boen
Placed under suspansion vide Order ¥o.4/65/76295 /HP( 1)
dated 29/3/2000 in contemplation of a disciplinary procesdings

. imstivuted agatinat him while he was Comvandant 9th sn.Manipur

Rifles. A photo copy of the sald order fe enclosed marking as

ARNTRURRA/12.

That, Shri S.Manglenfao Singh,4P5{81.%c.6) ia the
list has also been placed uadar auspenaion vide Order Ho.4/16/
aa-ms/bp dated 20/6/2099 in mtaplnicu of a 4isciplinacy
pmaaﬂtngo insticuted agafast him while he was 3.P.3ishaupur.
A photo copy of tha eam order is onclosed as ANNEXURE-A/13,
wtaixw) F.I.R.Cases have been rogistared against him for
drawal of 1llegsl ex-gratia smounting to Re.60,00,030/-(Rupsas
aixey lakhs) and the Gove. of Manipur referred those PIR Caces
to C.3.1. for thoroush investlication.

That, ali these facts regarding oriminal proceadings.
departaratal proceeldinge as wall as regisgracion of PIR Cases
against the above 4(four) MP.S. Officers were not drought to the
notics of thae D.P.C. meeting held on 20/12/2000 in the Oftice

- of m_’uiea Public Service Commissicn, Bew Delhi. It is surprising

that ‘how the concarned Department certified the integrity of
these 4{four) H.P.5, GEficars.

: "ﬂlat. undiar Rule 3 of ™2 IKDIAN POLICY SERVICE
¢A9mmmm~ BY PROMOTION) RROULATION 1955 rogarding che
mzittmlm of the select comsittes, the D.3.P. Manipur
who i3 sware of all these eriminal procecedings and departe
montal progcaadings as well as miatravuen of ?.1.R.canes
mata‘ae those Officers was not included in the conuittes
tmaro!m the D.C.2.,Trigura was included. fBut, one V.C.3oul,
1.3. Boarder Sscurity Torcs was tncludad in the Comaitteo
and a;c such the Salection Committse was not properly consti.
tuted .

. That, I am the nenior most M.P.5. Officers within
the lam of considsration among the 6(six) M.P.S. O€ficers
for p‘rmim of 2(ewa) MP.3, Officers to the I.7.5, and
I &2 more than due for the said promotion as I have been

sewﬁag more <tham 295 years ag M,P?.3. Offlcer .

Coatﬂo.-S/.
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/ That, the concealment of the ahove faots by the
Dspartment concerned cavze deprivation of @y right for pro- ﬁ'
motion to I.P.3.which 1is against the nm of Law and prin-

ciple of natural jaustice .

It t8, therefore, earnestly prayed that the pro-
oeedings of D.P.C. held on 23/12/2000 be roviewed for the
concealment of the adove criminal procesdings and deparvmencal
procandings as well as registration of criwinal cases against
those Officers in the interest of justice and public policy.

ror which act of Rindness, I s‘hau aver remain
grateful ¢o you.

Saclosuret~ As above.

Yuy

Date, Taphou, : - - TR Yéurs faithfully,
w 15¢h mbmxy.zﬁm. ‘ ' %
//

vl
( A, RASENDRD ZINGH) KPS,
cwandaat 9¢h s¥.Manipur Rifles,
| ?aphou
Advanced Copy to:- -
1. sheri surinder Rath,
Lt.Zeagraii{ned),

Chalooan,
Union Pudlic ﬁervict Conuission

Dholgur House,Sahajahan am. ““
Now “2ihi-110011L,

2. 2K, pillag,
Jolnt Swcrastary,North East.
Gove. ©of Indla,
Nwzlstty of Homs Aftalirs,
av Jalhd,

3. The Chief Smmeaty.
Qowvt. of Manipur,

- for favour of
Rind information.

-
ik £ T P R

. Fasts
® sedgtgue

g/
¥
( A, SATERDRO SINGH ), MPS,

Cognandant 9th BH, Manipur R!.tlus.
?aphou

ol W o

Kttasted

B

Advocate

At
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QRIGINAL APPLICATION NO, 150 OF 2001

Shri A« Rajendro Singh,

Commandant 9th Bn,MR,

Taphou; Manipur, - ««sPpplicant;
o VESw

The Union of India

The U,P.S.C,

The State oijanipur

The State of Tripura gnd

6 other,

« . s Hespondants,

WRITTEN STATEMENT OF THE_RESPONDAN
NOsg (SHRI N,NGARAIPAM,M,P,S,)

I, N Ngaraipam, aged apout 54 yeare,the Res-

pondant No.8, now serving as Commandant, Home

Guards(V) Manipur co hereby state as follows:

1l That,I hzve cone through the original appli~

cation, the annexures annexed thereto and fully

acquainted with the facts of the case, All the

Statements made in this written statement are

true to my knowledge and these statements are

made on the basis of recordse

ContdQOQZ/- .
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2 That,before making reply to the statements made
by the petitioner in his application under reply

the answering Respondant submits that the applice-
tion is not maintainable for the reagon that no
C,use of action has taken place and at the same

time no cause of action is also disclosed, As per
the facts disclosed in the application, the matter
relates t0 the promotion/appointment of MPS Officers
to I,PeS, The matter is to be dealth with by the
authority concemed and at present the process for
selection is wing on and theA samfe %_5 K?f& t%:?fm/
completed, If any case is to be‘filed x> should
be against the order of promotion only and not prior
to the result of the Selection and as such the present
Case is pre-matured, ill-conceived and not maintaie
naple and liable to be rejected/dismissed at the

threshold without going into the trial on merits,

38+ That,as regards para No,1,2 and 3 of the appli-
cation the answering Respondent No,8 denies the
statement that the non-inclusion if any df the name
of the aprlicant in the select list for Promotion b
IPS was the result of violation of Statutory Rules
or Regulations or Guidelines holding the field,It

is unfortunate that the applicant without having
full knowledge and facte of the selection as well as
consideration of all the eligible candidates for
promotion who are within the zone of consideration,
filed the application on assumption and mere surmise
and that too even before the result of the selection,

Hence,the application is very much premature and not

con'td...oS/—



maintainable,At the same time, since,the time for
challenging the selection has not come up, there is no

question of running the period of limitation.

4, That,as regards para No,4,1, 4,2 and 4,3 the

answering Bespondent have nothing to say.

S That, as regards para No,4;4 of the application
under reply the answering Respondant submits that
the gpplicant was not selected for pIOmotion/appoint-
ment to the post of I.P,S by the Selection Committee
of merit, Even if his statement that fhis name has
been left out from select list, there is no question
of improper consideration as the applicant has no
right for promotion/ selection and his only right

is that his name should be included in the consi-
deration as he is within the zone of considura-
tions. In the instant case his case for prometion

was considered by the duly constituted Selection
Committee and the result of the selection is yet

to ke announced, Hence, the application is devoid of
merit and deserves outright rejection at the |

thredshould,

6, That, as regards para No, 4,5 of the application
under reply the answering Respondant No, 8 submits
that a Committee for selection of suitable persons
for appointment of State Police Officers to I.P.S,

by promotion has been constituteg under Regulation
Noe3 of the Indian Police Seryice(Appointment by

promotion)Regulations, 1955s which runs as follows,

Contd. .6 4/"
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W 3, constitution of the committee to make Selec-
tion :~ (1) There shall be Constituted for a State'

Cadre or a joint cadre a Committee constituting

" of the Chairman of the Cbmmissioh or,where the

Chairman is unable to attend,any other ﬁembef of

the Commission representing it and the following

other member namelyi=

(a) ~ For State other than Joint Cadres -
i)  Chief Secretary; i
4i) Officer not below the Tank of Secre-
tary to the vaernmentiincharge of
Home Lepartment; |
iii) Birector-ﬁeneral.and IHSpector;General
of Police; |
Where no Cadre pést of Eirector-Geﬁeral.and Ihs-
ector General of Police exists,thén the Inspecw
tor General of Police;
iv) A member of the Serviceinot below the
rank of Deputy Inspector-General of
.Police; and “
v} A nominee of the Govt,of India not
below the rank of Joint Secretary,

(b  For joint Cadre posts other than Arunachal --

Pradesh Coa=Mi zoram-Union Territoriess;

i) Chief Secretary to the Covts,of the
Constituent States;

ii} Director-General and Inspector-General

of Police 6f the Constituent States;

OR

Contd,..5/=
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Where no cadre posts of Director,Ceneral and
Inspédtof-General of Police exists,then the

Inspector-General of Police of the constituent

Stateg;

iii} A nominee of the Govt,of India not below

the rank of Joint Secretary.

(G) For Joint Cadre of Arunachal Pradeshe-Coan

Mi zoram Union Territories:

i} Chief Secretary,Govt.of Arunachal Pradesh;
ii) Chief Secretary,Covt.of Coay
iii) Chief Secretaxry,lovt,of Mizo T m;

iv)  Chief Secretary,Delhis

V) Chief Secretary,Pondichery;
vi} Inspector Ceneral of Police,Arunachal
Pragegh;

vii}  Inspector General of Poli ce,Coa;

viii} Inspector Ceneral of Police,Mo zoram;

ix) Commissioner of Police,Belhis
x) Inspector General of Police,Pondicherys
xi} Chief Secretary,Andaman and Njcobar Islands,

- xii)  Inspector Ceneral of Poli ce,Andaman and

Nicobar Inslandge
xiii) Joint Secretary(UT)Msnistry of Home Affairs;
'Xiv) One mominee of the Covt.of India not bélow

the rank of Joint Secretary;

NOTEsw 1, ( Ommitted)

(2} (The Chairman or the member of the Commission

shall pregide at all meetings of the Committee

at which he is present,

(3) The absence of member,other than the Chair-

man or member of the Commission,chall not invalidate

Contd, . 6/~
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the proceedings of the Committee if more than
helf the members of the Committee had attended

its meetinys.™

In the circumstances, since the Sglection Commi-
“ttee consists of the Respondent No,3 t0‘7,:the Commi-
ttee is a duly constitutes committee as p10vi ded
under Regulation No,3 of the I,PeS,.(Appointment by
promotion) Regulations, 1955, Further,the answering |
Respondent submits that pendency of Departmental and)
Or Criminal ProcCeedings against any of the encumbents
is to be dealt with as provided under the Regulation

and the -applicant neeg not worry for the same,

7. That,as régards para No,4,6 ‘of the application
under reply,the Respondent submitg that the result
of the Selection is not yet published. As per the
Regulation Ngo5, the Committee has to prepare a
Select list of suitable officer. in the manner pTo=
videy therein, Thereafter,the list so prepared in
accordance with regulation Nye5 shall tﬁen be fore
warded .to the “ommission(UPSC)as provided under
regulation 6 for consultation,The Commissionygonsi-
deration and making any changes/modification,if ”
necessary,by taking consent of the State as well as
Central Covt,may approve the list finally as provided
under Regulation 7, and only thereafter the appointe
ment is to be maée by the Central Govt.,to the IPS,
from thé'Select list as provided under Regulation

9 of the IPS (Appointment by promotion)Requlations, 1955,

Contd,es7/w
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In the ciréumstances,the select list preparegd
by the Committee is a confidential record.and.thé
appliéaht peérhaps by using unfair means managed to
know the nameg of the selected persons contained in
the select list prepared by the Seglection Committee
in the Meeting held on 20/12/2000 for which the
applicant is liablée to be prosecuted or OtherWisei

dealt with departmentally for disciplinery action,

Not only the Select list,the applicant also managed

to know the ACR gradings of the encumbents as dis~

closed in the paragraph under reply which is also

- confidentisl and not acgessipble by the encumbenfs:

such act en the part of the applicant is also highly
irregular and unpecoming of a Covt, servant and liable
to be panalised with the extent of removal from

selyices

Further,as stated above,the preparation of
select list was made in the manner p rovided under
Regulation Ny,5 and as such there was no irregﬁlarity
or improper consideration, As“submitted above,pendency
of disciplinery and/or Criminal proceedings against
the Regspondent Np.8,9 & 10 has nothing to do ‘with
the selection inasmuch as till the penalty is imposed
after conclusion of the enquiry/trial,the mws
encumbents shall be treated as innocent as per law
of the land and as such the applicant need not worry

for the same,

Be That,as regards para Npe4.7, 4,8 and 4,10 6f the
application under reply,the answering Respondant No+8
submitg that the applicant is not supposed to know

the process made by the State for selectién and cone

sideration by the Committee,HenCe,the statement that

contdo . 08/"’
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the State of Manipur did not intimate anything regar-
ding the. pendency of Departmental/Criminal Proceeding
to the Seglection Committee is pased on no records
and the same is not at all releyant, As regards the
suspension in connection with F,I,R,Case No,368(7)
93 1,PeS,or the pendency of the Special Trial»No.;/
2000 before the Special Court,Manipur the same are
to be dealt with its own merits and will follow the
due coursequences only after the Closure/conclusioé

of the proceedings, The applicant has no authority |

to presume that the Respondent No,8,9 & 10 are quilty

because of the pendency of the EepartmentéVCriminal
Proceedings, Further,it is very clear that.the.épplir
cant as stated by bim.iszgﬁiected or in other words :
his name is not included in the select list prepared
by the Committee constituted under the Regulation,
From this,it is concluded that the merit of the
applicaht is lower to the Respondent No,8 & 9 and

as such he could not qualify in the selection and
accordingly,for reasons best known to him,the appli-
cant is interested in delaying the promotion by
raising matters which are’not relevant, It isalso
worth mentioning that the applicant claims himself
to be the seniormost amongst t+he encumbents,but he
failed t0 know that seniority is for the purpose of
inclusion in the Zone of consideration only and.nof
for inclusion in the seléct list and that the select
list is to be prepare, sfrictly in terms of merit

in the manner provided under Regulation Nu,5 of the

Regulations, 1955« '
ContdO . 09/-
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.9, That,as regards para No,4.9 & 4,11 of the appli-

cation, the answering Respondent has nothing to say

‘2s the same 1s to be answered by the Respondent

No,9 and 10

10, That,as regarde para No,4,12 & 4,13 of thehpp-
lication,the answering Respondent No,8 submitg that
it is for the selection Committee to consider apout
the suitability of the candidates who are to be
includey in the select list.The examinee cannot be
the Ekaminer himself.The applicant being z candidate
is no* supposed to know the result of the Selection,
All the charge. contained in the lepartmental/
Criminal Proceéedings are yet to be proved and till

the charges are held proved the Bespondent No,8 éan

" not be victimised on the basis of the pendency of

the proceedings. The applicant also has no right and
authority to compel the selection COmmittée to per=-
formed its cduty as desiredby him, The Contents of
these paragreph under reply are aISO-highlyvobjec-

tionable as it contains the disclosure of 'the highly

‘donfidential mattery which could not be made public

after the appointment %;jkgygaﬁzizzgggblt seems
that the applicant himself was the Chairman of the

Sclection Committee,

It is qubmitted that the Resﬁondent No.8 hag
been awarded the President's Police Medal for
galléntry for his excellent valour shown during the
counter insurgency operation apart from other medals

he received in his seryice career,

Contd, sas lO/uv
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The applicant is neither the authority nor the
préper peisén who is Suppo Sed fo knéw the ACR gradings

of'the énéumbenfs.Ovér and above these,as stated
agéve, tﬁé applicanf'is‘not.a.meﬁber of the Cémmittee
and he cannot compel the Committee to include his

namé in the Select 1ist.

11, That,ésvregards para Ng.4,14 of thg.appliCationA
under reply,the answering Respondent.No.8 submits
that Note No.(3) of the Noteg appendeq to Regulation
3 éf the I,P.S.(Appointment by prcmotion) Begulatiqﬁs,
1955 is very cleer, It states that absence of member
other than the Chairman or member of the Commission
shall.nqt inyalidaté fbe_proceeQings of the Committee
if more than half of the members of the Committee.
had attended its meetings.Hence, the absence of.

the Director General of Police,Manipur in the -
Meeting held on 20/12/2000 has nothing to & with

the Selectidn.There is no question of non-inclusion
of the Director General of Police,Manipur in the
Committes He is a2 member of the Committee,‘He was -
absent in the sitting of the Committee énd as such.
the Contention of the applicant that because of non-
inclusion of the DG, Pe,Manipur in the‘Meeting of
the Committee held on 20/12/2000 the Selection is
vitiated is not at all tenaple or maintainable as per
provision of Note No, (3} to the R9gU1a£ibﬂ‘Nb03'Of
the Regulatiohs,1955.Hen0e,the Committee Which met
on 20/12/2000 is a duly COnstitdtéd committee in
terms of Regﬁlation 3 éf the Regulations, 1955 and»
there is no question of violation 6f any provisions

of the Begulations, 19554

Contd. s o ll/"'



ERad . IR s A 2 AR . it ok

V&
-:1lli=

12, That,as regards para No,4.15 to 4,21 of the
application under reply,the answering Respondent Nos
8 submits that the applicant is not supposed to know
everything which is going on in the Covtiof Manipur,
The applicant is worried of the integrety of the
private Respondents but he failed to see his own
integrety in stating many facts which are not supposed
to be in his knowledge, The applicant has flouted all
the noms and rules of official secrets and have
disclosed such secret and confidential matters, Such
act on the part of the applicant is highly irregular
in nature for which he is incompetent to be a member
of the discipline Police Force not to Speak of promo~

tion,In the cirCumstances,the Hon'ble Tribunal is

regquested to pass appropriate order and direction for

taking appropriate disciplinery action against the
applicant,

However,the answering Respondent submite that
the allegations/statements purtaining to the records
of the State of Manipur or the Covt,of India ol of the
UPSC, the same are to be replied by the éuthority'
concerneds ._
13, Yhat,as regards the grounds stated under para No,5
of the ypplication gnder reply the answering Respondent
sukbmits thatvthe same are not tenezble or deserves to
be considered, Further, grounds take therein are also

not applicable in the instant case.

At the same time,it is the most important ground
that the application is premature and not maintainable
in the eye of law and as such the same deserves to be
dismissed as.not'maintainable and that no cause of action

is disclosed as per factg of the case.

COn'td. . 12/5-
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14, That,the application is also lizble to be dismissed
as under Section 19 of the-Aé$inistrative Tribunals
Act, 1985, the application is to be made against an
order issued by the authority,In the instant case,the
applicant is not acgtrieved by any order inasmuch as
the order of promotion is yet to be issued as the
process for selection and approval under the provisions '
of I.P,S@(Appoinfment by prmwmotion)Regulations, 1955

are yet to be completed, Hence,the applications deser vois

to be rejected summarily as there is nothing to be

tried and the cause of action is yet to be arose.

15, That,in view of the facts and statements made
in this written statement,the applicant is not
entitleg to any of the reliefs prayed in the appli-

cation and no interim order is required to ‘be passed,

Ve, ified that the statements made in this Reply
Atfidavit in para No,1 to 15 are true to my knowl edge

and these statements are made on the basis of records,

Bt/Imphal, |
the |7-th July,2001 SIQNATURE OF THE DEPONENT

Bys~ ”U.erou»aﬂuﬁzhi'ﬁéc '
( NJNGARAIPAM )
Ad.o cate
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A.RAJENDRO SINGH *“APPL-ICA»NT*
Vs. .

BETWEEN

UNION OF INDIA & ORS. , RESPONDENT

WRITTEN STATEMENT ON BEHALF OF THE UPSC (RESP.ONDENT

-NO.2&5)

I, G.C. Yadav S/o Shri Kamal Singh Yadav aged about 45 years
serving as Assistant Director in the Union Public Service Commission, Dholpur

House, Shahjahan Road, New Delhi am authorised to file the present reply on

7}/°/
NS

(8. DEB % (o]
@AT.. Gusaheti Bengh

Y)
c

sr. C. G. S.

behalf of Respondent No. 2 & 5. The deponent is also fully acquainted with the

facts of the case as gathered from the records of the Commission.

2. That the deponent has read and understood the contents of the above

Original Application and in reply he submits as under:

3.1  The Union Public Service Commission being a Constitutional Body under
Articles 315 to 323 part XIV Chapter-II of the Constitution discharge their
functions, duties and Constitutional obligations assigned to them under Article 320
and other relevant Articles of the Constitution of India as per the Rules and

Regulations in force.

3.2 Under Article 312 of the Constitution, the All India Service Act, 1951 was

" passed by the Parliament. In exercise of the powers conferred by sub-section(1) of

section 3 of the All India Service Act 1951, the Central Government after
consultations with the State Governments have framed various Recruitment Rules
for recruitment/promotion to the IAS/IPS/IFS. In pursuance of these fules, the IPS
(Appointment by Promotion) Regulations, 1955 have been framed by the

W |
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Government of India duly approved by the Hon’ble President as per provisions of
the Constitution of India (Article 309). In accordance with the provisions of these
Regulations, the Selection Committee presided over by the Chairman or a Member
of the Union Public Service Commission makes selections of the State Police
Service officers for promotion to the Indian Police Service based on the proposal
and records sent by the concerned State Government including the seniority list

and other relevant documents.

3.3  Thus, in discharge of their Constitutional obligations the Union Public
Service Commission, after taking into consideration the records received from the
State Government under Regulation 6 and observations of the Central Government
received under Regulation 6A of the Promotion Regulations, accord their approval
to the recommendations of the Selection Committee in accordance with the
provisions of Regulation 7 of the aforesaid Regulations. The selections so done,
in a just and equitous manner on the basis of relevant records and following the
relevant Rules and Regulations, are not open for interference by any authority
whatsoever, inasmuch as, it would tantamount to curtailment or modiﬁcz;tion of

the Constitutional powers of the Union Public Service Commission.

| PRELIMINARY SUBMISSIONS

4.1  Most respectfully, the deponent submits that selections of State Police
Service Officers for promotion to the IPS are governed by the IPS (Appointment
by Promotion) Regulations 1955. Regulation 3 of the said Regulations provides
for a Selection Committee consisting of the Chairman of the Union Public Service
Commission or where the Chairman is unable to attend, any other Member of the

Union Public Service Commission representing it and in respect of the Joint cadre

of States of Manipur and Tripura the following officers as members: -

i) Chief Secretary to Government of Manipur
ii)  Chief Secretary to Govt. of Tripura
iii)  D.G. or L.G. of Police, Govt. of Manipur

o —
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iv)  D.G. or L.G. of Police, Govt. of Tripura

v) A nominee of the Govt. of India not below the rank of Joint Secretary.

The meeting of the Selection Committee is presided over by the

Chairman/Member, UPSC.

42 In accordance with the provisions of Regulétion 5(4) of the said
Regulations, the aforesaid Committee duly classifies the eligible SPS officers
included in the zone of consideration as ‘Outstanding” ‘Very Good’ *Good’ or
‘Unfit’, as the case may be, on an overall relative assessment of their service
records. Thereafter, as per the provisions of Regulation 5(5) of the Promotion
Regulations, the Selection Committee prepares a list by including the required
number of names, first from the officers finally classified as "Outstanding’, then
from amongst those similarly classified as ‘Very Good’ and thereafter from
amongst those similarly classified as 'Good” and the order of names within each
category is maintained in the order of their respective inter se seniority in the State

Police Service.

43  The ACRs of eligible officers are the basic inputs on the basis of which
eligible officers are categorised as ‘Outstanding’, "Very Good’, *Good’ and "Unfit’
in accordance with the provisions of Regulation 5(4) of the Promotion
Regulations. The Selection Committee is not guided merely by the overall
grading that may be recorded in the ACRs but in order to ensure justice, equity
and fair play makes its own assessment on the basis of in-depth examination
of service records of eligible officers, deliberating on the quality of the officer
on the basis of performance as reflected under various columns recorded by
the Reporting/Reviewing Officer/Accepting Authority in the ACRs for
different yeafrs and then finally arrives at the classification to be assigned to each
eligible officer in accordance with provisions of Promotion Regulations. This
procedure is uniformly and consistently adopted for all States/Cadres. While
making an overall assessment, the Selection Committee takes into account orders

regarding appreciation for meritorious work done by the concerned officer.

Z
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Similarly, the Selection Committee also keeps in view orders awarding penalties
or any adverse remarks communicated to the officer, which, even after due

consideration of his representation have not been completely expunged.

4.4  The matter relating to assessment made by the Selection Committee has
been contended before the Hon’ble Supreme Court in number of cases. In the
case of Nutan Arvind Vs. UOI & others, the Hon’ble Supreme Court have

held as under:

“When a high level committee had considered the respective merits of the
candidates, assessed the Vgrading and considered their cases for promotion,
this Court cannot sit over the assessment made by the DPC as an appellate
authority.”

[(1996) 2 SUPREME COURT CASES 488]

4.5 In the matter of UPSC Vs. H.L. Dev and Others. Hon’ble Supreme
Court have held as under: -
“How to categorise in the light of the relevant records and what norms to
apply in making the assessment are exclusively the functions of the
Selection Committee. The jurisdiction to make the selection is vested in

the Selection Committee.”
[AIR 1988 SC 1069]

4.6 In the case of State of Madhya Pradesh Vs. Shrikant Chapekar, the
Hon’ble Supreme Court have held as under: -

“We are of the view that the Tribunal fell into patent error in substituting

itself for the DPC. The remarks in the ACR are based on the assessment of

_ the work and conduct of the official/officer concerned for a period of one

year. The Tribunal was wholly unjustified in reachihg the conclusion that

the remarks were vague and of general nature. In any case, the Tribunal

outstepped its jurisdiction in reaching the conclusion that the adverse

remarks were not sufficient to deny the Respondent his promotion to the

Ko —
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post of Dy. Director. It is not the function of the Tribunal to assess the
service record of a Government servant, and order his promotion on
that basis. It is for the DPC to evaluate the same and make °
recommendations based on such evaluation. This Court has repeatedly
héld that in a case where the Court/Tribunal comes to the conclusion that a
person was considered for promotion or the consideration was illegal, then
the only direction which can be given is to reconsider his case in
accordance with law. It is not within the competence of the Tribunal, in the
fact of the present case, to have ordered deemed promotion of the
Respondent.”

' [JT 1992 (5) SC 633]

4.7 In the case of Dalpat Abasaheb Solunke Vs. B.S. Mahajan, the Hon’ble
Supreme Court have held as under: -
“It is needless to emphasise that it is not the function of the Court to hear
appeals over the decisions of the Selection Committees and to scrutinise the
relative merits of the candidates. Whether a candidate is fit for a particular
post or not has to be decided by the duly constituted Selection Committee
which has the exbertise on the subject.” -
[AIR 1990 SC 434]

4.8 1In the case of Smt. Anil Katiyar Vs. UOI & Others, the Hon’ble
Supreme Court have held as under: -
“Havin'g& regard to the limited scope of judicial review of the merits of a
selection made for appointment to a service of civil post, the Tribunal has
rightly proceeded on the basis that it is not expected to play the role of an
appellate authority or an umpire in the acts and proceedings of the DPC
and that it could not sit in judgement over the selection made by the DPC
unless the selection is assailed as being vitiated by malafide or on the
ground of it being arbitrary. It is not the case of the appellant that the
selection by the DPC was vitiated by malafide.”
[1997(1) SLR 153]
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" Hon’ble Tribunal would appreciate that in view of the
aforementioned authoritative pronouncements of the Hon’ble Supfeme Cburt', the
assessment made by the Selection Committee constituted under Regulation 3 of
the Promotion Regulations is not open for scrutiny by any authority/institutions or

an individual.

CONTENTION OF THE APPLICANT

5. ' The Deponent most respectfully submits that Shri A. Rajendro

Singh, a?State Police Service officer of Manipﬁr‘ has filed the instant Original

Application before this Hon. Tribunal praying that the Hon. Tribunal may be

pleased to set aside and quash the select list/minutes of the Selection Committee

which met on 20.12.2000. The applicant has contended that :-

(i),  in the selection held on 20.12.2000 his name was left out due to
improper cbnsideration; |
(ii)  the applicant has unblemished service career and no departmental/
criminal proceedings are pending against him whereas there are
| departmental as well as criminal proceedings are pending against the
respondent No. 8 & 9 who have been selected by the Selection
Committee for promotion to the IPS; | | |
(ii1) .the facts relating to pending- disciplinary/criminal proceedings
| against respondents no. 8 & 9 were never brought to the notice of the
Selection Committee. Had these been brought to the notice of the
Selection Committee, the applicant who has an unblemished service
records would have been given better grading vis-a-vis respondents
No.8 & 9;
(iv) the Selection Committee was not constituted as per the requirement
of the law because Director General of Police, Manipur was left out;
(v)  as per the requirement of the Promotion Regulations the Select List

should have been prepared consisting of names of SPS officers twice
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the number of substantive vacancies anticipated during the course of
12 months from the date of the meeting.
(vi) The applicant has also apprehended that the final approval to the

select list is being given without considering his representation dated

22.1.2001.
BACKGROUND OF THE CASE
6. The Deponent most respectfully submits that as required under

Regulation 5(1) of the Promotion Regulations, the Govt. of India, Ministry of
Home Affairs vide their letter dated 11.5.2000 had determined 2 vacancies in the
promotion quota for recruitment by promotion to the IPS, during the year 2000 in
respect of Manipur Segment of joint Manipur-Tripura cadre. As per the provisions
of the Promotion Regulations, the State Government had forwarded the names of
six officers in the order of their seniority in the State Police Service. The applicant
Shri A. Rajendro Singh was considered at S.No. 1 in the eligibility list of 2000. On
an overall relative assessment of his service record, he was assessed as “Good”.
Respondents No. 8 & 9, S/Shri N. Ngaraipam and L.K. Haokip, on an overall
relative assessment of their service records, were graded as “Very Good”. In
accordance with the provisions of Regulation 5(5) of the Promotion Regulations,
the names of respondents No. 8 & 9 were included at S.No. 1 & 2 in the Select
List of 2000 for promotion of SPS officers of Manipur to the IPS cadre of joint
Manipur-Tripura cadre. At the time of the meeting, the State Government had
informed that disciplinary/criminal proceedings instituted against Shri L.K.
Haokip were pending. Accordingly, as per the provisions of proviso to Regulation
5(5) of the Promotion Regulations, the inclusion of the name of Shri L.K. Haokip
in the select list for the year 2000 was made provisional, subject to clearance in the
disciplinary and criminal proceedings pending against him and grant of integrity

certificate by the State Government.
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REPLY TO CONTENTIONS

7.1 As regards the contention of the applicant that his name was left out
due to improper consideration, the Deponent submits that the applicant was duly
considered by the Selection Committee which met on 20.12.2000. As per the
provisions of Regulation 5(4) of the Promotion Regulations, the Selection
Committee is required to categorize the eligible officers as “Outstanding”, “Very
Good”, “Good” or “Unfit”, as the case rﬁay be, on an overall relative assessment
of their service records. On an overall relative assessment of his service records,
the applicant was assessed as “Good”. However, on the basis of this grading, his
name could not be included in the Select List for the reason that the officers with
higher overall grading than that of the applicant were available, and thus in
accordance with the Provisions of Regulation 5(5) of the Promotion Regulations
their names were included in the Select List. The name of the applicant could not
find a place in the Select List due to lower overall grading and the statutory limit
on the size of the Select List. Further the Hon. Supreme Court in the case of UPSC
vs. H.L. Dev (AIR 1988 SC 1069) have helq that how to categorise in the light of
the relevant records and what norms to apply in making the assessment are
exclusively the function of the Selection Committee. Accordingly the contention
of the applicant that his name was left out due to improper consideration has

therefore, no foundation and the same is far from truth.

7.2 'Regarding contention of the applicant that he has unblemished
service career and no departmental/criminal proceedings are pending against him,
the Deponent submits that the promotion of State Police Service officers to the IPS
are made on the basis of positive merit in accordance with the provisions of the
IPS (Appointment by Promotion) Regulations 1955. The mere absence of
disciplinary/criminal proceedings is no criterion: for assessing the quality of an
officer or for his inclusion in the Select List. As per the provisions of the
Promotion Regulations, the suitability of a State Police Service officer for

promotion to the IPS is assessed on the basis of his service records. The pendancy
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of disciplinary/criminal proceedings, unless the same are concluded and a suitable
penalty is imposed, has no effect on the assessment made by the Selection
Committee on the basis of the service records of the concerned officer. The effect
of the pending disciplinary/criminal proceedings has been provided in proviso to

Regulation 5(5) of the Promotion Regulations. Proviso to Regulation 5(5) of the

Promotion Regulations reads as under:-

“Provided that the name of an officer so included in the list shall be
treated as provisional if the State Government withholds the integrity
certificate in respect of such an officer or any proceedings,
departmental or criminal are pending against him or anything
adverse against him which renders him unsuitable for appointment to

the service has come to the notice of the State Government.”

7.3 Regarding contention of the applicant that the facts relating to
pending disciplinary proceedings against respondents no. 8 & 9 were never
brought to the notice of the Selection Committee, the Deponent submits that the
Govt. of Manipur vide their letter dated 12.9.2000 had intimated that prosecﬁtion
sanction has been accorded against Shri N. Ngaraipam. As per explanation-1
under proviso to Regulation 5(5) of the Promotion Regulations and also
reproduced in the preceding paragraphs, the proceedings shall be treated as
pending only if a charge sheet has actually been issued to the officer or filed in a
court as the case may be. Since the State (jovernment had not confirmed that a
charge sheet had been filed against Shri Ngaraipam as per the aforementioned
explanation, the criminal proceedings were not deemed to be pending against
Respondent No. 8. The State Government' had, however, intimated that criminal
proceedings were pending against Shri L.K. Haokip and had also withheld his
integrity certificate. Thus, as per the provisions of proviso to Regulation 5(5) of
the Promotion Regulations, the inclusion of the name of Shri L.K. Haokip in the

Select List of 2000 was made provisional subject to clearance in the
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disciplinary/criminal proceedings and grant of integrity certificate by the State

'
Government.

7.4 As regards the contention of the applicant that the Selection
Committee was not constituted properly, the Deponent submits that apart from the
Chairman/Member, UPSC, who presided over the meeting of the Selection
Committee, the Selection Committee for Manipur-Tripura joint cadre consists of
the following officers as Members:

(i)  Chief Secretary, Manipur;

(ii))  Chief Secretary, Tripura;

(iii)  Director General of Police, Manipur;

(iv) Director General of Police, Tripura; &

(v) A nominee of the Govt. of India not below the rank of Joint

Secretary to the Govt. of India.

All members of the Selection Committee attended the meeting except DGP,
Manipur. As per Regulation 3(3) of the Promotion Regulations, the absence of a
member other than the Chairman or Member of the Commission shall not
invalidate the proceedings of the Committee if more than half the members of the
Committee had attended its meeting. Thus the contention of the applicant that the
Selection Committee was not constituted properly is baseless and the same is not

tenable.

7.5 Further, the contention of the applicant, that as per the requirement
of the Promotion Regulations, the Select List should have been prepared
consisting of names of officers twice t?e number of substantive vacancies
anticipated during the course of the 12 months, is factually incorrect. The
Promotion Regulations were amended vide Govt. of India notification dated
31.12.1997, and as per the amended provisions of Regulation 5(1) of the
Promotion Regulations, the number of the members of the State Police Service to
be included in the list shall be determined by the Central Government in
consultation with the State Government concerned and shall not exceed the

number of the substantive vacancies as on the 1% day of the January of the year
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in which the meeting is held, in the post available for them under rule 9 of the

Recruitment Rules. Regulation 5(1) of the said Regulations reads as under:-

“Each Committee shall ordinarily meet every year and 'prepare a list
of such members of the State Police Service as are held by them to
be suitable for promotion to the Service. The number of members of
the State Police Service to be included in the list shall be determined
by the Central Government in consultation with the State
government concerned, and shall not exceed the number of
substantive vacancies as on the first day of January of the year in
which the meeting is held, in the posts available for them under rule
9 of the Recruitment Rules. The date and venue of the meeting of
the Committee to make the selection shall be determined by the

Commission.”

In pursuance of the above Regulation, the Central Government had determined 2
vacancies in the promotion quota, and as per the provisions of Regulation 5(1) of
the Promotion Regulations, é list of officers found suitable for promotion to the
IPS consisting of 2 names, was prepared by the Selection Committee which met
on 20.12.2000.

7.6 That the apprehension of the applicant that final approval to the
Select list is being given without considering his representation dated 22.1.2001 is
baseless. The factual position is that the representation dated 22.1.2001 of the
applicant has been examined and the obsiggation of the- State Government have
been obtained. In their comments, the Govt. of Manipur have stated that the fact of
filing of charge sheet against Shri N. Ngaraipam was not brought to the notice of
the Committee as it was not known to the Def;artment. In the meanwhile, the State
Government, the joint cadre authority and the Central Government have conveyed
their agreement to the recommendations of the Selection Committee that met on
20.12.2000. However, before the Commission approves the select list, in its letter

dated 29.6.2001, the State Government has been asked to clarify whether charge
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sheet has actually been filed in the court of law against Shri N. Ngaraipam and if
charge sheet has been filed, his name will have to be included in the Select List
provisionally subject to clearance of criminal proceedings pending against him. It
is reiterated that the recommendations of the Selection Committee which met on
20.12.2000, have not yet been approved by the Commission and is pending the
response of the State Government. If it is confirmed by the State Government that
a charge sheet has been filed in the Court against Respondent No. 8 then his name

will be made provisional subject- to clearance in the disciplinary/criminal

proceedings pending against him.

8. Hon. Tribunal would appreciate that there is no merit in the contentions of
the applicant. Taking into consideration the submissions made in the preceding
paragraphs and also taking into consideration the detailed reply filed by the State
Government and the Central Government, the Hon’ble Tribunal may, therefore, be

pleased to dismiss the instant Original Application.

DEPONENT

P &4 qu
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VERIFICATION

1, the deponent named above, do hereby declare that the contents of

the above Reply Statement are believed by me to be true and based on records of

the case. No part of it is false and nothing&ﬁerial has been concealed therefrom.

Verified on 17-7-2001 at New Delhi.

DEPONENT
G. C. YADAV
Asst Divector (A1S)

1inion Public Service Commission
NEW DELHI - 110 011.
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w3y seafan afiee %F‘\

Centra! Administrative Tribaaal

IN THE CENTRAL ADMINISTRATIGE)TRIBDRAL (ZI

GUWAHATI BENCHIAT quwgﬂAﬂt&q"tz
Guwshati Bench

| OA No. 150 of 2001
~ SHRI A. RAJENDRA SINGH | y APPLICANT
Vs
UNION OF INDIA&dTHERs .A | '+ RESPONDENTS

rd

WRITTEN STATEMENT ON BEHALF OF RESPONDENT No. 1 '

| S.P. Verma s/o of late Sh. G.D Verma, working as Under Secretary in

the Ministry of Home Affairs , do hereby solemnly afflrm and state as under

2. That | am conversant with the facts of the case and competent and authorized )
to flle this written statement on behalf of Respondent No. 1.

3. That | have read a copy of the petition filed by the petitioner herein and have
understood the contents thereof. | hereby deny the contentions made therein, unless
the same are expressly and specifically admitted by me herein. '

4. That the appllcant has filed the present application before the - Hor’ ble

Trlbunal praying to call for the records pertaining to the Selection Committee and on
perusal of the same grant following rehefs.- '

(i) to call for the records of the Selection Committee held for preparing the
Select List of 2000 and to issue notice to the respondents to show

cause as to why the rellefs sought for i in this application should be not
be granted:

(i) to set aside and duash the select list and/or the minutes of the selection
Committee meeting held on 20.2.2000 for promotion to IPS from
amongst the members of MPS.

(i)  To direct the Respondents to hold a review selection placing all the

relevant materials in respect of the officers as reflected under the head

&3z afaq
Under Secretary . o .
, 1z a+has That at the outset it is stated that preparation and finalisation of the Select List
ﬂllltl‘y of Heme Affaias
' ag feea)

New Delhi,

y : ‘ ' Contd...
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" of SPS Officers for thir subsequent appointment by ‘promotion to the IPS primarily

concern the State Govt. and the Union Public Service Commission. The State

Government, being the sole custodian of service records of State Police Officers is

-~ required to furnish a list of eligible State Pollce Service Officers alongwith the -

-relevant documents such as ACRs, Seniority List, Certlficates regarding integrity,

departmental inquiry and communication of adverse remarks etc,, direct to the Union

Publlc Serwce Commission and after receipt of the necessary proposal the

Commlssmn scrutinises’the said records and fixes the date and venue of the meetmg _ .

of the Selection Committee in consultation with the State Government. . The
Government of India only nominates its nomlnee on the Selection Committee
Meeting as. and when it is fixed by the Un|on Public Semce Commission. Thée
recommendatlons of the Selection Committee as contained in the minutes of its
meetmg are fmally approved by the UPSC and thus forms the Select List. Thereafter

| the apponntment of SPS officers included uncondltlonally in the Select List is made by

'the Central Gout. in the order in which their names are include in the Select List for

the time being in force during the period the when the Select List remains in force.

6. That the facts of the case are that the meeting of the Selection
Commnttee to prepare the Select List of SPS Officers of Manipur segment of IPS

- Manipur - Tripura Joint Cadre for their subsequent appointment by promotion to the

IPS was held by ‘the UPSC on 20.12. 2000.  Under regulation 6 of the
lPS(Appomtment by Promotlon) Regulatlons 1955, as amended from time to time,

both the State Govt. and the Central Govt, have conveyed their observations on the

recommendations of the Selection Committee to the UPSC. The recommendations

. are yet to be approved by the UPSC. The Commission has sought certain

clanﬂcatlon / information from the State Government so that the list could be

approved at the earliest.

7. That in view of the above factual position and considering the replies
filed by the UPSC fand the State Govt., the Hon'ble Tribunal may please pass
appropriate orders acccrdingly. -

\
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Under Secretary

. A _ AN M
NEW DELHI : _ umg’ ‘ot Hom‘o Affairs
DATED: 9y- 3« 9m ) - | a$ fzedl) -

. A Naw PDelbi,
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I, S.P. Verma, aged 53 years, son of late Sh. G.D. Verma, presently posted as

Under Secretary to ~the Government of India in the Ministry of Home Affairé, New

Delhi do hereby verify the facts stated above herein are true to my knowledge,

infor'mation,and belief derived from relevant files and records and nothing has been

concealed.

Verified' at New Delhi on this day of Qufts July, 2001.

\

/’ )
ONENT)

(S. P, VERMY)
ady !
Under Secret.ry
q3 »i9: ’
Ministry of Heme Affaiss
ERRE
New Delhi,



